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GOVERNMENT OF INDIA. 

LEGISLATIVE DEPARTMENT. 

PROCEEDINGS OF THE INDIAN. LEGISLATIVE COUNCir, ASSEMBLED tiNDER 
_ THE PROVISIONS OF THE GOVER.NMENl' OF INDIA ACT, 1915 

(5 & 6 Geo. V . Ch, 61). 

~rhe Council met at the Council Chamber, Imperial Secretariat, Delhi, on 
Wednesday, the 21st March, 1917. 

PRESENT: 

The HoN'BLE )1 R. G. R. LOWNDES, Vir.e·P 1·esident, presiding, and 
60 Members, of whom 58 were Additional Members. 

QUESTIONS AND ANSWERS. 

The Hon'ble Mr. KalD:ini Kumar Chanda ~skeil :-
1. "(1) Will the Gove;n merf1t b

11
e pleased tt? statof- ":ha1~ i.s 

1
the pdre/:cnt p~si· ~~~i~~~~ 

tion as regards the question o ie separa lQll o J UC 10ia nu executive ~1~~~::..u· 
fun ctions? · uou. 

(2) Hns any a<l van co been maclo towards tho carrying ou t of the sclieme 
since Urn announcement hy Sir IInn' ey Adamson in this Council on the 
27th .:March, 1908, of. t l1 c decision of tho Gore1:nmen~ ~f !r.1dia 'to adrn1~ce 
cautiously nntl tentatively towards tho scparnL10n of JUCh ciul and cxceuttve 
functions' ? 

(3) Is thcro any rcnsonablo probability of earrying out t.110 scheme in the 
llCar future, iu some Provinces at least ? " 

The Hon'ble Sir Reg·inald Craddock repliecl :'.-
" 'rbe answer to (2) aud (3) is in the ne~ativc. 
11be Government of India have been in correspondence with the Secretary 

of Stnt.e, who has decided that the present state of Bengal makes it entirely un-
suitable for any experiment of the kind mentioned, and that as the question is 

( 715 ) ' 



7)0 Q,UEHTlOXS ;\ND Ar,S,YlmS, 
[Si,' Be,qillctld (h'oddr.ck; Mr. Kamini iff/mar [2131' MARCil, 1.017,) 

Oha7lC{a.; PandU Madan Mo/IQ,tJ Malavi!f((. j 
Sir Olaude Bill; M,', Bhupendt'G Nath 
BaBu,] 

highly contl'o\'el'sinl, nil flll"the considerot.ion of tho subject mnst be postponed 
uotil after the war," 

The Hon'ble Mr. Xamini Kumar Chanda asked :-
~N~r:·::: 2~ fI(a) lias the attention"of Government been called to f,be rC8olllt:0119 

, llnssed at the lnst A.nDual Seltsion of the All·India Moslem IJt'ogllc and the 
National Congresli Oll t~le working of the Defence of India .Aot P 

(b) Is the Go\'ernment aware ,of '&DI general feeling of unea.sinelis and 
anxiety among the peol,le caused bI the wa.y in whiob the Dofence ,ot India 
~~ct is being appli .. c1, speClally in Bengal P 

(0) Is i,t a fact that no written oharge is framed against pOl'tios l)roeeedcd 
against under .. the A.ct P If 50, will the Goyeroment bo pleased to consider 
the justice of directing that in all, cases under the Act, definito chaI'p'es in 
wriLing speoifying, (18 far (1S pl'aoticnble, the acts complained of, [llli1such 
parr.i<fulars a.s to the tiole and plaoc of the alleged acts, 8S 81'e sufficient to 
give the party reasonable notice of the mntter he is accused of, be given to 
him and hIS written answer to the same, if he wishes to make any, be ta.klln 
before final orders are passed ? 

(d) Willl'he Government be ploased to re-consider tlleir deoision against 
the formation bf 8.. B1Da~l advisory mixed committee to advise the Government 
on all cases under the A.ct 8S regards the action LO be taken? " ' 

If Having ~~~rd to tho !aet that this matteI' was fuUl gone into w~en the 
Hon'ble Mr, Dadabhoy mOJed his Resolution l-egarding the amendment of the 
rul81 under .tho Defence of India Aot, 1915, and I moved an amendment to 
that Reaolu~oD~' t would ask your permission to withdraw this qllestion, It 

The quesiion was, by permission, ",ithdra"'n, 
~ 

The Hon'hle Pandit Madan Mohan ltIa.laviya 8I1kod:-

3 ... With reference to the correspondence between the Government of 
India and the Secrotary of State during 18~2·18B5 on tbe question of the perma-
nent settlement of the laiid're,venue, n portion of which WI\S laid on the table 
on the 27th September, Ip16, will the Gonrnment be pleased to lay on tho 
tabJe the Despatch dateq' the 16t.h Au~ust., 1884, sent by the Government of 
India to the Secretary of State which is refel'red to in tho oorrespondence 
published in September last? " 

.'. .. :'. , . 
~he Bon'ble Sir Cla.ude .Bi1~ ieplied:-

.,,' A copy· of the Despatch uked for by the Hon'ble Member is laid on the 
tablo," . . 

The Hon'ble Mr. Bhupendra Nath Basu asked:-
Clm~ 4. II (/I) J)ocs not the Resolution of, the ilomo Department No. 877·825, 
8:~~~"at!~ dated 6th Jull' 1910, abolishing the system of computitive examination for 
:!~~.IoO' clerioal post.sm the Secretariat provide for the maintenance ,of an approved list 

of candidates by the HOllle Department, and is such a list still maiutained in 
the Hemo Department? 

(b) 1f Dot, will Go ... ·ornmont be pleased to lay on the table t.he oxisting 
rules unoer which tho reoruitment of clerks in tho Government of India 
Seoreta.riat and Ilttaehed offices is now made, and state tho circumstances that 
led M the abolition of tho list? 

• rid. Appelldlx A, 
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O"addock, ] 
-

(0) Will Government be pleasod' to state the nnmbor. of appointments 
made year by yoar t;ince the discontinuance of tho competitive cnmioll·tion 
for oltll'ioa1llosts in the .Secrotariat nnd attached offices, and spooify hOlf many 
of Ihem were from rcgiste~ed candidates? _ ' 

(d) Do not the rulea'a~pell(led' to the Resolution referrodto st.ato that 'tho 
minimqm eduuational quahfications required or uaudidates for tho first di \·i· 
sion 'will be, in tho case of Europeans, a ~D8! b1 the Oambridge Senior Local, 
or the High School examination or Matriculation oxamination of a UnfYi;raity, 
and in the oase of Indians a University De,ree' P If 80, will Governmllllt bo 
l»)eased to state the reasons why a differentiation has been made in tho maUm' 
of educational qualifications between Indians and Anglo-Indiana P 

(e) Will Governmont be 'pleased to state tho total. Dumber of olerical 
appointments of aU grades (exolnding Registrars and Superintendents) in the 
dlfferent DepArtments of the Governluent of- lnw" Secretariat and attaohed 
oftlcea at the end of February 19i 7 P: ., " ' .; '4 

(f) Will GoVllrnment be pl84lod to lat on the tablo & st&tement showing, 
year by year, the number of appoiutments' made to each divi~ion (first and 
second) of tho servino during the six .,ears preceding the abolition .of the 
ooml16titiv8 examination and also during the six Y8!rS aftor the;..: abolition , 
olsssifying the a.ppoint'Jlonts into the following classes :-(i) Indians of un-
mixed dc:ooont, and (ii) Auglo·IndlaDs? ' 

(g) Will Government be pleaaed to lay on the table a statement showing 
the total number of Registrars and Superintendents in the ~Government of 
India Scoretariat and att80hed offices, and atate how many of, them are Indians 
and h,6~many Anglo-IndiaDa P II .' ':: 

, 
The Hon'ble Blr Reginald Craddo.ok replied :-

''''fbi! information required. :by the Hon'ble Member'will,be oollected, aDd 
a rep]y1aid on the table at the nut Simla 8e88ion." ~, . 

, . 
The' Bon'ble Mr. B_upendra nth BaB1l asked :-
5.' ,'. (a) Will Goyerriment:be pleased to ltate the total number of gazefted aan..:: 

appointments above the rank of: Rerstrar in the Government of India Beero .. F" '" til. 
tariat Ilxl.d attached ofB'7s olaSsitpDg the ,J,Ppoiu~~onts into the f?llowing aaE:' 
olauea :..:...(i). those oarrytng salanes of Ra,"2.000·,and more, and Cit) those ' 
earrying salaries below Its. 2,000. and speoify tlii J\umber of Buoh appointments 
held by Indians P . . .. ~ f,' " 

. : (11) 'Will Government be pl~ed to supplr, similsf information in regard to 
the different Prot'inc611 and Administrations P , .l, 

; '1.'.... '.' 

The Hon'bIe Sir Re,~lial(iOraddook replie~l;;'- "i 

"(is) The information wilF be oollected and laid on the table ,~n due 
'course. ' ',' 

(b) G~vemment ,.~uJd, pr~fer that the information desired should,. h~ 
elioited by qU6!1tioDs'MdreSRed to the Local Governments wbo are rcspoJllllble 
for the appointments iJ.question," .' 

" 

'The Bon'ble Mr. Bhu:?endra. Ha.th Basu asked :-
'. 6. u (1) Will the Government be pl'1ased to state tho number of persous :::'~:::tJ\ta 
iriterned t10der the Defence of India Act, 1.!H5, up to 31st of January, 1917, fi.t.."rot~ 
in the different provinces of Indin. P 11. , -

, , '. '(2)' Will the ~overnmo~t he plea9~d to state ~o,,' ma1!'l of thes6 l,;}rsoD3 
have been dealt WIth alter lDt(~rDment under the ItegulahoDa, nnmely.13engnl 
llegulation' I1[' of 1818, Madras R(;gull\tion' II of 1819, ODd, Bombay 
Regulation VIII of 1818? . ' 

(3) Will' the ~ov:rnment be }ll,ellsc~ to .~tato 110'" many of ~hese persona 
were placed on thell' trml before 8pecll~1 trIbunals or before the ordlDury Courts, 



{~lmSTIOI'S AKD .\ N'8WlmS. 
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~ lid whether Ilft(\l' thoy '\lore ncquitted 01' discJwfh"Ccl nn~' of them were 
lI1t~l'ued under the Defence of India Act? If 80 how lDany P 

(4) Will tho Government be l>lelL!6d t(l state what provision is lIladll for 
the persons int.c1'U6claud fol' their families? Ara the intex:ncd porsons aUow~d the 
use of servllnts ElUll cooks? IC 1i0, in how many eases P. 

(5) Are the reports ou whie1l1>OJ'solls are being intenled 8ubmittocl to allY 
independent sC1'lltiny, namely, of persons not in tho employ or Goyernment ? 

(6) Are iJltm'nod 1,ersous nllowed to be visitud by thoir l'cJath'es ol'lawyers p 
If so, wbat a.re the faoilitie.q offerod for (mcll int')rdowa P 

(7) Is formal. intimation given to the families of interned persons as to 
their place of illtcl'U1uent? If so, ho\v long aftel' the inlernUlont ? 

(8) Are the famili~s of inwrned 1)e1'SOUS notified as to the ohange of theil' 
plRCO of internll1ent ?' I 

(9) Arc interned persoD8 allowed to bo vi8ited by members of thl!il' family 
or In wyers hofm'e they are intorrogate(l by the polioa ? 

(10) Arc interDed pc~ons allowed to mako statement. or confessious l>eforc 
110lice officers in the absonce of any Magistrat.e ? 

(li) Are interned persons CTQr plnced beforo Magistrates before 01' at thc 
timo thcy are required to make flny statement P 

(12) Is it a fact that SOUle interned 1)e1'80na wefe hanel-cuffed and put in 
prison dress ? 

(18) Is the Government aWlu'e that thore is a widespread belief in tho 
country that interned persons are being subjected to tortnre? 

(14) Is there any arrangement for non-ofHcial visitors viBiting the 
intcmed persons as in the oase of ordinary prisoners in jail? If 80, at what 
int.ervals are they 'Visited by Inch visitors? , 
. (15) Is there any provision for the attendance of mcdioal mon upon 
internea persona? If 80, at "hat intervals are interned perllona visited by 
medical men P 

(16) Is anl statement in writing made OV8r to interned persons lItating 
the charges upon wbich they havo been inteI:ned? 1£ so, in how manv 
instancea hive snob statements in writing been made over to hlterned persons? 

(17) .Are interned persona induoed, requiud or compelled to submit· nny 
written explanation in referelt~ to these lItatemcnts ? • 

(18) In how many instanoes have interned per80Dslubmitt.ed suoh writton 
explanations? 

(19) Who are tho persons who consider tbese oxplanations- arc they the 
same officers on whose advioe intl'rnmonts were ordercil P 

(20) Is there ahY indApondent oommittee, as under the Defence of the 
Realm Act in the United Kingdom in which is included a judgo of tho nigh 
Court, to consider and decide upon the explanations submitted by tho interned 
persons? 
. (21) Arc inte~ned persons allowed to consult any lawyers beCoro submit· 

tlDg tht'll cx·planations P If so, how? .. 
(22) In how many cases WOl'O int('rned persons allowed to consult lawyers 

or relnt.i,"es before being called upon to makd auy statement? 
(23) Wbat are the opportuuities or facilities offerod to interned persons ful' 

obtaining legal advice? 
(24) Whnt aTe the differentiating oil'cumstances whioh It~l\d Go,crnmeut to 

deal with some persons under the old Regulations and \lith others under the 
Defence of Intlia Aot, 1910 ? . 

(25) Is there any difference in th e treatment between thoso del\lt. ,vith 
under the Re~ulation8 and .thoso under the Defence of India Al1t? If 1;0, 
what? . 

(26) Is the Government aWlt1'3 that thel'e ill n. widespread feeling of ala I'm 
in. Bengal in regal'll to the dnily gt'owing list of interuments and del,ot-lations, 
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and that uo explnuatirlll is voucllsaCed to the publio as to such illtormnollis alld 
clolJOrtatiol}9 pit. 

I ' 

The HOD'ble"Sir Regina.ld Cra.ddock replicd:;-
u (I), (2) and (8) A statement- is laid on the table oontainin: tho infol'm-

atiori asked for by (he Hon'ble Member. .' ~ ~ 
(13) The GOl'crnmellt. of India are not aware 01 any 8uoh belief anet do not 

tbink it oan really e~i8t, ,l'etitions b!LVO been received recently from four 
pal'SoJl8, at first restrained under tho lJofenOft of Judi" Rulcs and _subsequer.tly 
mterned u~d"r Regulation 1 II of 1818, alJeging torture at the hands of the 
police, but their allegalion& have, after lull and 8earohing inquiry, been proved 
to be entirely false and groundle88. 

(24) and (25) A large llu·m.ber of P01'SODS oonoerned in seo~t revolutionary 
organiaatioDS have been dealt with by the Government of Bengal under the 
Defence lit India Aot, and among them a certain number of the more dangCl'OOS 
oharacters havo been dealt with nndel' ltcgulation III of 1816. 'llhese lire con-
fined as prisoners. The movements of the remain~er aro reatrioted to local areas 
apeoifled in each case, 

(26), Govel'nment have notioed statements in this sense in tho prest, but it 
is hardly oorreot to say that no explanation has been voueh8l\fed to the publio 
in view of the very full statements made by Hi8Bxeellenoy the Gove~nor of 
:Benglll,on thM ocoasions in the past year. ' ~" ' 

.- '. A.,; regards the remaining questioD. the respo~sibility fo~ tb~ detailed admi-, 
mat1'lltiDn. of Rule III of the Defence ot 'India. (Oonsohdatlon) Rules reats 
prbilarili "ith the varioU8 Lo~l Governments; the Govemment of In~a have 
not all'~he iD~ormation requisite for anRWaringthem and would pref~r that fhey 
should be put in the Oounoila of the Looal Governments oonoemed. IJ . 

. ,: ;-Tita ·BoD·bleRoDol'ary Oaptain AJab Khan,- Sardar 
BM1""ur, Rsked:-

'.: ':~ ~> . I 

.::_:'1~~,/I;((j) J;a it a faot that an Indian regiment composed of Hindus1 Bikh8Prl .. tI ' 
aD~ }J:uisalmans is entitled to the employment of two Governmont paid priesta,ra'!n~e4 t. 
orily &.~d:that the third priest i~ paid by the olass oonoerned P . ~qIm.ah. 

:.(6), If so, will Government be pleased to oon8ider the advisabilit.y of 
providing a priest for cooh olasS P II , 

:! 
·.·.Bfs· Excellency th~ Commander-In-Ohief in IncHa 

l'eplied":- ~. . 
. . , ~, ~! (a) ',r~e ans,~er is in the,affirmative. 

. :';~(6) The question is on~ whioh oannot be' taken up now, but the proposal 
. will receive consideration." , 

. ~.,' BUDGET FOR 1917·18. 
.....•... The Hon·ble Sir Willia.m Meyer :-<1 I . rise to prosent tho. 11,9 A.lI. 

Bqdget of t.he Go\'ernment Of. India for 1917·18, Tho preli~inarl e8tim~tes . 
which I laid beforo the Counml on the 1st Maroh have been revIsed In Lhe lIght 
ofou'datest infol'mution. 'llhe }!'inanoial Seorotary'8 Explanat0/1 Memoran-
du'ui b~s 61so bCfln chocklld nnd bNught IIp-to-date, , . 
.. ' .. ,', The final fiDurcs of thfl'Revised Estimate for l!/l B-17 aud of the Budget 
]~stimafl.lf(jr).917-~i8 are gh'en ill the sBl?arato .formal ~tatoment8 . The ~lrond 
l'csultsof the revenue account ~re hrollgbt out III tho tablo below III whIch I 
hive !ll~o SUOWil in brackets, fOl' convenionce of oomparison, tho figures (now -------------------- ._ ... __ .. _------."-

• FiJ, AppEndi'( B. 
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superseded) whioh WC1'O Riven in the corres}lOnding table appsal'i ng in para-
gra.ph 70 of illy speech introducing the Financial StI\tcmollt. 

[I D million .t IIO'lUa.] 

I_._~~'~~~ ..... _ . R ....... I.ld·lf. lIeDO", ~":'_1" __ _ 
.ImllVlal. P,.,hdal. Tolal. mporlal., P,od,tIIl. "~I.L .,erlaL P,o'" rl.l. To!,I. 

a"ID.' . 

Ilptn411.,. 

f------ - -----._- -/--1-

• 'l:S'I25 :10_ lre·aM N'''' I II"" • ..,,, ...... .,'"1 ,,,., I (S11II1) (ao'f34) , ...... , (M'W) 

• • as... !IOp;e M'on ...... 1 :!Om ... 111 ...... It'641 
( ...... ) (10'Il10) (II'.") (ee_) (32'111) 

'8"171 (01"", 

:---r;---- - -- -
".rla. It) ., do· 

1It111-)' -"" I + 031 
(-'(~I (+~ 

"The effeot of our oorrections in the Revised Estimate for the onrrent 
yenr is to ra.ise the Imperialsurpluallro\'iously announced by £171.000 and 
the Provinoial surplus by £-16,000, . On tbe Imperial side we have reduced the 
estimate for Railway gross reoeipts by £100,000 'with reference bl recent 
returns, but expect a counterbalancing s3yiug under working expenses .. Tho 
prinoipal variation, however, which accounts for the ontire improven'ent in tlle 
surplus. is a reduction, expeoted at home, of £195,000 in the net elpoudi~ure 
under Military Services. The improvement in the Pl'(' V inoial surplus is due to 
some further aaving in .the anticipated expenditure under Oivil Works. 

(I .A.9 regarda' the Budget of the nen yoar, the net eft'ect of tho olllmgea 
made ia negligible, the Imperial8urplus being now estimated at £186,000 as 
compared with £180,000 taken in the Finanoial Statement, "hile tbe small' 
Pl'Ovinoial defioit of £98,000 remaiDs unchanged. . 

cr Aa I mentioned in paragraph 54. (7) of my speech on March 1st, wo are 
allotting the profits on our "heat soheme, amounting to £15~.OOO, to the Local 
Governmonts apart from a small sum l'eserved for expenditure under the 
orders of the Government of India. At the time the Finanoial St.a.tement was 
introduced tbeal1ooation bad not been scttlerl. and the whole nmouut was, 
therefore, provisionally exhibited as Imperial expenditure under the Mis· 
cellaneous head. The &orotary of State has now approved om' proposals for 
distributing tho amount between the different provinces aa announced in tho 
Council a few days ago by my Honourable Colleague Sir Olaude Hill. 
Accordingly the debit to the • .lliBcel1aueo1l8' head has been exoised, and the 
grants proposed, excluding the small Imperial portion, now appear on the 
Imperialsido as transrers from Imperial to Provincial, wbile on the Provincial 
siele a Coup.sponding l'eceipt is 8hown under the transfer head and the equiva-
lent expenditure under the head I Agrioulture.' 

"Tul'Ding to Waya and Means, we havo made two important ohanges. 
In the first place, iustead of providing for the wholo of our war loan reoeipta-
provisionally taken at £10 willion-in 1917-18, we are taking £8 million a8 
likely to be reoeived in the ourrent year a.nd £7 million Dext year. This raises 
our closing balance in India. for 1916·17, but will not affect our expected 
closing balance on thc 31st JIarch Un8. Secondly, we have assumed that. in 
additicu to tho sill'ar purohase8 for which we ha';o. previously made 6pacifio 
provision. the Seoretary of State will buy 80me £2 million more in 1917·18, As 
we 8hall get a corresponding oredit on this side, this will Dot affect our tot.al 
closing balances on the 31st March 1918, but will mean thnt we shall have £2 
million more in India than would otherwise have been expected and the 
Seoretary of State £2 million less at homo. I will allude llgain presently to 
both theso points, hut mention them now in order to clear the gI'ound. 

"'Joming then to the Revisod Estimate for tbe current year, we expeot 
that. apart from the war loan receillts j llst Jefcrrecl to. our aggregato closing 
1}alal1Ces on the 31st of this month will be about £600,000 less than was 
nBSllmeU in the Financial Statement, This doterioration is dis~rib\ltcd Rlmost 
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c:qllal1y bctwe(,D Jllrlia, whero it is tho net rcsult of a. IHllnbol' of minor "aria-
tion!!, and Englaud where tho ftuotU!l.t.iOllS are 'sometv}lat mOl'S i!llpOl'tant. 
'rhus tho 8ecrctuy of State now expsots to recover £li million less of war 
. expelidituro iu tbe cUl'rent year, . and a oorrcspondingly larger amount in 
1917-18. On the other band, he PUtR th, rnyments for his pUl'ObOS88 of silver 
at about £1 million less, providing for tM8 amount in 1917·18 instead and as 
already stl.}ted, antioipates about. £200,000 less of military expenditur~ as well 
as amnller outgoings under other heads. 

"As regards the coming year, W8 anticipate that our total clooing 
bala.nce on tllo Slat Morch 1918 ,,,ill be £l7t million, 0\' about £l million bett6r 
than was assumed in the Financial Statement. TIut for the specilll 11Ul'chnses 
of.si!vor. already ~elltioned, this would have rcprcsen¥ a detorioration of £1* 
mIllion In onr Indlan balances counterbalnD06d by an'lmprovement of roundly 
£2 million in tbe home balanoea. The reduction in our resources here is duo 
to an inorease in the estimate of our remittances to Ha!lt Afrioa. 'l'hellO 
form part of the heavy reoovera.ble "ar expenditure with which I dealt so fully 
~n introduoing tho Finanoial Statement. A oorrespondingly. la.r~r reoover,. 
lnLondon, toguther with certain other improvements on the English side th18 
year aod next, account for the larger balanoes which the Secretary of Slato 
now expeots to hold. . . 

• . II As the Counoil will remember, we pl'Ovided. iu the Finanoial Statemont 
for a olosing balanco in India' on tho 31st March next of £111 million whioh 
is slightly belOW the standard at whioh wo usually aim j and & further cbarge 
of £1* million, owing to the increase in recoverable 'War expendituro, would 
reduoe our balaD088 to an inoonvenient 8.tOOnt. For this reason we have now 

· assnmed that the Secretary of State will purohase at least £2' inillion worth of 
· silv~ in 1917-18, in additioq to the item of . £1 million to which referenoe 

has already been made. Our olosing balanaee as a whole arc expected to be 
ample,. and this arrangement .,ffeota a proper distribution'as ~tween nngland 
and India. It is ol086ly parallQl in fact to the normal arrangemont. by whioh 
the partioular figure whioh we take in our Budget as the estimate for the 
8eo.ni"'ry of State'. Oouncilsalee is determined not by Our antioipatioDl of the 
probable trade demand, but by. the traDsfer required to effect a proper 
diatrib"tion of our balances. Our "disoretion, therefore, in r~al'd to the. aot.ual 
amoun~ of silver which we ehall ultimately purohase is In no way limited, 
and as to this I need not repeat 'Wfult I said in paragraph ~5 of my speeoh 
introd~oing "the Finanoial Statement. Also, 88 this entry for the purohase .of 
silver. is.. mtlre adjU8tin~ figure, we have not oomplicated the estimates by 
making consequential pl'Ov18ion at this stage i,n respeot of profits on ooinnge 01' 
mi~t receipta. 

'I~ Aaregards the Indian War Loan, thQ entire prooeeds of this large 
· finanoial.operation really a~~rtai~ to the coming financial year, and thero 
would ltav:e been 80me oonventenoe If they could have been so shown. .AsJ 

how~'eij'the loan has been opened a fortnight before that yoar oommenoes, an'd 
is meeting with an immediate and exceedingly gl'atifpng respOnse, so that not 
Increlt'applicatioDB but aotual jlaah payments have oome in on a large scale, 
we ... IuU,Bt· of oourse oxhibit sj:toh payments 88 debt raised in the ourront year, 
Ontbe opening day the loan payments amounted to 88 much as £900,000 out 
of aboilt £1 million subsoribed, aud we are not, I hope, unduly sanguine in 
assuming as we have dons that by the 31st .March we shall already have 
obtained·· some £3 million out of tho total of £10 million which the loan is 
aseumcdto yield. I need har~ly !"1y that in adhering for the t~o being to 

· the·· latter; figur8 I do not W18h It to be taken as my personal 0pmlon, or that 
: of the Govemmen~ of India, t.hat W6 may not hope for oonsiderabiy more .• 1'be 
favourable receptIon of our loan proposals, and the energy and enthUSIasm 
'with whioh thoy nre being taken up oy so many "patriotio helpers all over tho 

•. country. do much to enoollragesuch a hope i and a,.'1 the CounoiL are woH awal'~t 
· 'we shall. only be too gl'atitied to be able tv han.d ov~r no far 111l'ge1' sum to HUI 
Majesty's Govornment. Our Ways and Means (>.shma.tIJ9, however, are drawn 
up largely with. the o~ject of e~bli~g us to see ho\v Car we o&n mc?t ,a.ll 
demands upon rellil a portod of speoll11 wfficulty, al'.d the figure £10 nlllhon 
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really rcpMeuts tho minimum amount whioh is roquh'etl with reference to out' 
war expenditur~ in Iudio. l'ather thau any definite foroonst (which it ,,,ould 
be idlo to attempt at present.) of tha full lllUount which wo may hope for. 

U While referring to this qUes·,iOll of the probable yield of tho. loan, 
I lllfty mention Ol1e pn'rticulnr dirootion ,ill whioh thel'8 is undoubtedly- a olenr 
Jlossibility of our lll'Ovisionalestimate buing exoeede!l. 11\ our W 4y8 and Means 
fOl'ecnst we haye a~umed that tho Srwings Un uk deposits of the period will 
aocrue to lUnch the salDo extent as if we hn.<l beeu floating au ordinary loan 
wii-h the lISl.lall>OlIt office seotion, but '\lith no cxtl'nordinary nUI'nctions. In 
effect, therefore, our estimate of & £10 milliun yield is exolusiye of IlllY sum 
which we may nominally obt.e,in by transfer fl'Om Savio~8 Dank de}losits to 
l'ost Office cash certHkates. J3ut the moro widely t~le I\dvantftgcs of t.hese 
certificates beoome appreciated, tho more likcly it will be that the Savings 
Hank investor ",ill plaoe his Inoney in this new form rather thUll a8 a bAUk 
deposit earning only 8 per oent. It is qllit.e pOS9iblo, thol'efol'f.', that there 
may be 0. large tl'Snafel' to the cash cortifioate form. This will not affect our 
resourees ill India, though it will of cour80 olltoil a largor payment to His 
1lajesty's Government at home. On the whole, therofore, we 'havo thought it 
better to estimate for sllvings bank ueposits on normallinc8, as above explained, 
l'ather thau to make some fUl'ely speculativo estimate of tho extent to which 
this process of transfer wil procoed." 

INDIAN REGISTRA.T10N (AMENDMENT) BILL. 

The Bon-ble Pandlt Mada.n Mohan Ma.laviya :-11 Bir, I 
beg leue to present the Report of the 801eo' Oommittee on the "Dill rurther to 
amend the Indian Registration Aot, 1908, and t.o move that the Bill be 're-
published. l'he Oonnoil will rcmeolber that this Dill was intl'Oduced in order 
to nve certain ( acnments from being adversely affcoted hy the deoision of their 
Lordlhips of the Privy Oouneil in the case of Jambu Prasad o. Muhammad 
.A.ftah Ali Kban, which is reported in I. L. R. 87, All. 40. 'fhat dooiBion 
renclercd regibtratioll invalid in l·espP.ct of certain docunJe~t!i • whioh had 
been presented for registration by the agept of a Plu-ty olaiming under 
a document, if the ~ent was not authorised in the manner provided by 

. section 33 of the Indlan Registration Aot, lU08, thuugh he may have been 
accompanied at tho time of pl'eseotation by the oxccutaut. After considering 
tho opinions which had been receil'ed from nrious Governments, public 
bodies anel individuals, the SeJeot Committcc arl'ivecl at the couclusion that 
the most suitable fmlll of l'elief to grant in cases where 1\ document llacl beeu 
improperly accepted for registl'ation was to allow the document to be l'egistered 
o\'er again within four months from the diBcovol'Y uf the misbtke, or ill csses 
whore the mistake could have been discovered before the passing of tho Hill, 
within three months from the date ,,·hen the 13ill may beoome law. It WfiS 
thought that there should be a permanent provision in the Act to this effect so 
that it could bo taken advantage of in case similar mistnkes were made in the 
future. This would briap relief to persons in tho case of documents "'hich have 
not yet been hl'OUght /)ofol'e a Court of J llstice and 011 tho vnlidity of which 
judgment bll!' not yot bl10n pnssou. But it was probable that since the deoillioll 
of the Privy Council referred to abore, many suits had beeu dismissed by reason 
of similar mistakes in l'egistmtion offices in the United Provinces; aud 
I suggested that to prevent injustice ill those cases also, a Dl'ovision should be 
incorporated iu the Act, to the effent tha.t I where .auy cllliui hns been wholly 
or in part dismissed,; rejected 01' withdmwn nfter the 25th day of N ovembel', 
1914, aud hefore the commencemellt of the Indian Registration (A.mendment) 
Act, in a Court or first instance 01' of rovision or of nppcal, by reason only 
of the fact that a document was presenteel for registratton uudel' any enact· 
ment in force by an agent not duly authorised by powel' of attorney under the 
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)Irovisions of 8ll0h enaotmont, the oase may, if tho dismissal, I'ojoction or with. 
drawal ]18S hnd tho effect of invalidating ill wholo OJ' ill pnl't the 8aid document 
08 between person8 cllliming Or liable thereundor, bo rostored on review in tho 
manner provided by ths Code of Civil Prooodtu'e, 1908, for fCview 'of judgmeuts 
on aPl,lioation in "riling made within six months f1'om the commencement 
of the said Act; and 011 Buch restoration the provisions of 8ub·section (1) 8)1811 
apply to tho Mid dooument, prol,jdcd thnt no t1'3nsfer of property to which· 
such document relatrs or any pOl,tiol\ thereof made for value betwecn the dato 
·of suuh dismissal and t.he commencement of this Aot shull bo prejudicially 
affected by suoh restoration,' With this impodaut sruegual'd a.gainst ally 
in~U8tice boing done in cases of lJOlitt fide transffr for value, a seotion like 
th18 wa.., in my opinion, ne~lisn.ry to Bocure relief in oases where no third 
interests h!ld been created, where the pl'opftrt,y ill rOllpeot of "hich registration 
had been effectcd, was still held by tho ~rs~n or pcrsons who had borrowed the 
money, where by 1\ mere mistake in registration the debtor was being enabled 
to deprive hiB ol'editor of bis rightful due. The Committee, howover, had no 
information as to the llumber of cases whioh might be involved and ns to the 
deairability of l'C-openinll' 11l'OCeedillgB in them; nud as it w\Cl no reason to 
believe on the m&te11als before it that RUch cascs had occul'red ill other pro-
vinces, the Committee thought t11l\t it might ap~roprill.tely be left to the 
United Provinces thcmselves to (leal with this questIon, and they were unwill· 
ing to recommend thnt any provision should be made in tho prescnt Dill to 
deal with them. 1.'be Committee were of opiuion that the Dill has been so 
altered as to require i'e-publication, Bnd they havo recommended accol'dingly 
that it should bc re-published, I hope that when the Bill is re.published, the 
United Pl'ovinces GOV61'Dment and othefe interested in tho matter will bring it 
to the notioe of Government if the numbor of C8868 in whioh l'Olief ought to 
be given with retroapectiyo elect is suoh as to juati~ the enactment of a 
provision 8uch as I have aU!tllested in the second 8OOtlon.· In that case I lUll 
sure that the Governmo~t wili be willing to fake the matter hito further 
consideration, Beyond that it is not possible to Bay at present. But the 
re-publication of the BilllVi1lleav~ tho matter in auoh " condition th~t if t.hero 
ie necessity for rctrospective relief in 1\ Dumber of oases, the matter can be reo 
oonsidered. I lay the Repol't on the table." 

Tho motion WIIS pu~ a.nd agreed to. 

RESOLUTION' BB BOYSCOUT MOVEMENT AMONG 
INDIAN STUDENTS. 

The Hon'ble Rao Bahadur B. N. Sarma :-'( Sir, it is wi!': 11·:·6 ... y. 
gr~t pleallllro that I rise to move thu following ltosolntion :-

"l'hi. Council recomlnend. to tb!! GO\'ornor General iu Conncil the ul'gent deair&bility 
of encouraging the bOJlcout movemont amoDg Iudian 5tu~ollh.' . 
. "In rising to movo this Resolutioll, I hare every confldencA thnt I shall be 
ablo to secure the BUllport of the Ooullcil, beoause I am dealing here with a 
subject whicb would be uppermost in the minds of all thoughtful men as to 
tho Wnys and lIl'nns of inculcating iu the young and imprc!!sionabJe minds 
ideas of fealty and loynlty to the throne undp'l' whose benign protection ordorly 
I)l'ogress is being 6\'olvcd, a love of country and the Empirc to which wo bolong. 
and of cuting tho defects in temllc1'Ilmentai and ell vironmentnl chll.l'aoteristio8 
peculiar to Indian studonts i and the boyscout movoment is eminently ealculat. 
ed to at.t.ain these Qbjeets. I lIave hl'ou"ht in this Rcsolution chiefly with tho 
object of impressing upon the public and tho GOl'el'nUlcnt the desirnbility of 
taking BctiYe 8tep~ to instil in young minds ideas of ie,,,,\t.y. 'Wo have becn 
asking for a l'alJid n(h'lInecmont iu ~(h:clltionnl progre8'l ill all its form!! nnel all 
its stages, and wo h~ve been oompla1nwg' t!w,t tho progress bRs not boon 8uffi· 
ciently rapid llnd thll.L it IIns boon halting. It may bo tht\t we are right or it 
Jllay he that wo are wror.g i lm~ that ill the feeling of tho vast l1opulntion of the 
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Indinn public, It would, hOlfe\·el', bo hllo to shut c,lIr eyes to t.he fact thnt it 
would bo futile to expuot Gorel'nu1ollt to put thch' hend into tho business 11(, 

long ns thera is a latent fcal', au ullncknowledge<l sl\Spieinll, that the young 
men bllined under our eduootiomll system fIltll' not he or ho.ro not beon hnbib- . 
ing that entlmsiasu1 for King and OroWJI whieh they ought to manifeet in all 
theil' erel'y-dny dealings, JJuckily for us the 'ra1' has clislwUed many a sus· 
llioion in this direction, It has llroyecl nnmistnkenbly tlmt there ore among 
His Mnj~ty'sloyftl subjects no bolly of Ulon morc loynl than tho cclllcntetl Indian 
l)ublic, Rut it is desirable that eren'tho few excoptions that could bc noted againllt 
this gcnel'al statemeut f:hould not be mado to ocour j anc! I bclio\'6 that if the boy-
soout mO\'emcnt could ba mnde to spread in Iu(U", aud young meu on(l boya are 
taught to respect their Sovereign and to ~l){lot tho Sovel'eign's oftiOOl'll, to 
1'f 8}1oot orderly progress, t·be results "frould be of flo \'CI'Y desirable chal'aoter. 
Hitherto it must be admitted that the Government of IndiA. bave not tnpped 
oertain resources for ob\'ious relSODS. 'l'ller8 is not the slightest doubt t.nat 
Raja :Bhakthi is part aud parcel of the J1Hlial1 being from long ngcs of t)'arlition 
and practice i and thc faot that in the N II tiro States of I neliR the people re,'6I'e 
t.heil' so\'oreigns-happily most of tileac sO\"Areigns do dCSC1YO tho confidence, 
though unfortunately thoro Inay be hel'e lind thCl'l' an exception-the very fa·ot 
that in Native States sovereigns are roverc(l in tbnt particular manner shows 
that the Indian people hlne got Rnja 13hakthi in thcm, eren pCl'lmps to a fault, 
The question is whether it would not be pu~sible to tap thnt som'oc, and 
I .thought t.hat it miltht be done and could be done by tho spread of the boy-
scout movement, EVOl'Y day wherever this organisation may lUeet boys should 
bo asked to salute the nationa.l flag, the flag of the Empirc, and ther are taught 
to revere it, to respect it and 10\'e it, ~nd to look upou it as their OWH. I 
desire in this connection to be perlllitle1 to make a suggestion, namely, that , 
thelmperial ftagand the flag of India may be ooupled together, 80 that they· 
may be au object lesson of the desirability of the essential and permanent union· 
of the two and of the love and regard whioh they ShOll!tl anri would inspire in 
young minds, 

. "It must be confessed that 88 tbings al'e, Ollr ~eduoation has been defeotive, 
there is not that glowing enthusiasm that ought to exist in subjects conneoted 
with the Bmpire. I am sure that if the training were of n diffel'ent character 
the results would be different, Unhappily, thero has been fOl' some timo past 
a distinction, I do not say it is iutentional, but there} has been n - dis'tinction 
iIi this l'espect between the Indian and Dl'itish lads j the Indian lad percehes 
it and is irritated by it ; I am SUl'e that GOfel'DUlcnt will do all that lies in 
their power to effaco that impression and to show tbat thel'c is absolutoly rio 
foundation ror the distincMon, a.nd tbnt ill t.hi8 respeot they and we are 
striving after the same objoot, namcly, the defonce and consolidation of the 
Empire, Another objeot which it is desira.ble to cncomagc alUong our 
students is the idea of patriotislll, a love for the country and for the 
EmpirEl. We have many virtues, but it must be confessed that these ideas 
have latterly, at any fate, fallen into disuetude Rnd require resuscitation and 
encouragement. Now we do not want patriotism of a nano'Y order, pseudo-
}latriotisDl which mils in many f01'ms under numerous disguises nnd· devices j 
what we want is tho genuine article wbich can mako youug men enthusiastio, 
eager 8ud rcatly to suffer and die for theil' country and their EllllJirc, 
This is tho 60rt of patriotism, inlIleriall>atriotism, tllut should be stimulated. 
The boyscout movcru~ut haa for its motto :-' Country first, self lIocond i 
De prepared.' 'rhis mOl"ement is cmim'lltly calculated to promote clisciplino 
among ,;tudents. I do not believe that there is in tile worleT another body of 
men who will take morc kin~ly to r~isciplille than th~ ,Iuclian students; theil' 
observances and tho ceromonlals whIoh have becn enJol1ll~d by t.he Shastl'as, 
by their religion und pl'actice, when cOl'I'ectly nndorstoOll, a1'O observanceli 
whioh nJ·o inteudou to promote self-discipline of a vcry high ordor, But 
('olllIDunal disciplinary Labilll al'C ill somo respects somewhat llOVel to them i 
that is a. 1'005011 why the Indian students hnye been strangely misunderstood, 
nnll aro cOllsidered tu revel in acts of insubordinntion, 'rhi~ lllorement if 
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properoly gllide(l is slIre to check such tendoncie..'I, it ally, nnd to In'omote 
di~ciJlline' nnd 10\'e for ardor and good govClnlllent. ~'Jle hninin ... this 11l0VC~ 
ment ghes, dividtiS itself into four llOnds :-(l) individ:a1 cbaractol' 
trainiug-training in J'esoll)'('..clulncss, observation and self-reliance, in ordol' 
that students may gain tho badge; (2) training in handiorafts or bobbics, 
which may help a. boy in1ife, for which Profioiency badges 11.1'6 given; (8)-
training for service for t.be State. 8uoh as fire-brigade. ambulanoe, mill8ioller, 
Milor. life-s/wing or OthOl' collectivo publio duty; nnd (4,) training in Physi-
o~l health, by cU(louraging tho boy to tako plenty of exel'cise and to look after 

. Ins bodr. 'l'his is all exccllent summary of gt'OU})S, methods and qualities 
requit'ed to be developod, It lUust he collfessed thnt wo may bo lacking in 
lome of the qualities l'cfened to. No country, no IJeoplo can be too resonrce-
ful or self-reliant, or cau cultivate the habit of observation suffioiently. 
Soientifio derelopmellt rests upon young men learning to obserl'e and to note. 
I have heard many a Governmcnt servant deplore that he will have nothing to 
do ,vheo he retires from service; nccustomed to hard work )le docs not know 
what to do after retirement i many old men die booauB8 thoy have nothing to do, 
and their li,'es may hal'e been prolonged bad they remained in hal'.\less, I think 
cultivation of hobbies woultl b~ of oonsidarablo use in tho devolopment of 
national oharacter. 'J'hen thero is tba sen'ice for tho Stl\te, Buch as tire-brigRde, 
eto, ; these arc communal eolleotivo publio cluties and are al8lJ somewhat new in 
tbis country. ~'I.Ji9 is culture which needs derelol)ment. Unfortunat.cly pJli10S0-
phic injunetious which discourago undue 081'0 of the frail human system ha.re 
been woefully misundel'stood, and tho result llas been physioal deterioration. 
I Jay pnrlicuiar strC69 upon the outdoor liCe and oampl\igning exeroises 
,rWoh are the peculillr ehal'aotoristios of the bOySCOllt movement, and if they 
are adopted in th:s country, I have not the slight«lBt hesitation in SIl-
ing that our education will be complete-it will not be one-aided and wlll 
not fit us merely for the avocations of clerks and lawyers, etc.,-~e will be 

· better fitted for every lVnlk of life if some of this training, which is a oharl1o-
\ teristio fe"turo of the boyscout movement is also added to the training which 

is ordinarily given in our publio and private schools. A good deal has beeu 
· done and is being done in the direotion of social sorvioo by various associations, 
and I 'need not enlarge upon that. Young men are being drawn into these 
social service groups whioh llromoto functions. whioh tbe bOyBOout move-
ment enoourages and.t.ilercfol"e fitly faIls within another catc~ory thnt dcservos 
oncouragement, The motto which the boyscout places boloro himself is 
admirabll fitted for the development of a liense of honour, of l'cspect for 
one'8 pbghted word, that is a sentiment that deserves encouragement. 
I havo been told that in regard to .the supervision of wOl'kmen very great' 
lliffioulty h:ts becll found as the men would not work unless under the 

·immediate eye of their master. If there is a development of the sense 
· of social honour, of the. honour of keeping Il. man's word, I Lbink many of 
these diffieulti68 wonld disappear. Thoro are other branchei: of the Bocial 
law :-to be useful and to help othOl'S, to be a. friend to all and a brother to 
every other scout; to be cOUl'teous; ohivalrous; thrifiy; olean of thought, 
word and deed j cl)cdient· to parents. scouts and mastel'S without question, 
also. to othor 8uthol'ities: t.hese al'e admirable objects which nobody 
can dispute and are part of the scouts' law, llncl therefore I have Dot 
the slightest hesitat.ion in expressing the hope that the Government 
and the Council will see their wa.y to accepting this Resolution. I 
fully realise thut, unless we oan get competeut and good scout masters of 
VHry hiO'h character,the movement may degenerate into something unwhole-
some, a~d consequently the progress we can make in this direction would be 
slow in the beginning. and it would dopend largely upon. the number of good 
and. efficient seont masters we Clt.n secure, 'l'here' is not the slightest doubt 
abont the movement itself a.ppealing to the irnagination, to the seutiment nod 
loyall v of tho students thOlmel veSt It has dono so all over t.he world; it ]9 
doing-so in India; thel'e Clan be no difficulty in that respect, but the only 
difficult)' might be in the seCUl'ing ofgoocl. 5C()l~t IDtLStors. After thA Wl\r Ulero 
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may not be tho snme difficulty 8S there is 110W, nml if in the training sohools 
the teachers afe taught to ueoome soout mlUltel's. if thoy orc enabl(1d to qUllliry 
thcIDSl!lves as good scant mastel'9, t·his diffionlty IDBl be obviated. But I think, 
Sir, that something p~cticnl should be dGllo immathntely to show the sympathr. 
of the Government with this movement, nnd thore is absolutely nothing in It 
whioh nee(l deter nny person, high or 10". fl'om joining it.. I know that tho 
Governors of some proyinees havo eXllressed their sympalhr. with it. I know n. 
Resolution on this flubject has bt!en aocepted in ono CouncIl, but it is absolutely 
necess!lry thnt the Governmont of Indio. should inform the public thnt the ruOYC-
ment has its approval, I\nd they should do something to Dctively . encourage it 
according as opportllniti1'8 may ol1er. I trust that these 800ut masters, wherever 
there arc such masters, should be cnoouroged to take Indian boys also under 
their control and teach them if they can find time, It would be a very good 
thing if there coulcl be a combination of Indians and BuropMnli for this purpose . 
50 as.to promot~ the solidarity whioh we BO ardently (leaire, but wl1ether there 
is that combination or not, the time will sUI'Cly come when that will be so, but 
until then I'hope thnt Indians will find !ull encouragement at the hands of 
t.he Government of IncH" and the ·Provincial Go\·ernments. With these words, 
l commend this Resolution to the Council," 

H·'" .u. The Hon'ble Pandit Madan Moha.n Ma.laviya. :-"Sir, I 
have great pleasure in sllpporting the Resolution moved by myllon'ble friend 
Mr. Sarma. The Resolution baa not been brollght one day too soon, The 
desirability of enoouraging the boysoout mOl'emcnt hardly needs any ILIivoC8(lY 
now.. It haa been reoognised in England and other civilized countries; it 
has also been recognised in Illdia. In the oase of European boys it is ah'e8.dY 
in praotice, and in the 08118 of Indian boya too in several institutions in 
&overal provinces the movement ia going on. But. 88 my Bon'ble friend Mr. 
Sarma has pointed out, in IIOme provinces the Government baye reoognised it. 
for instance, the Ventral l'rovincea Government have accepted a Resolu-
tion in their Oouncil in favour of this movement, But I agree 
with my friend &.hat it will greatly help the movement nnd aocelerate 
the progress of the movement if the Government of India will be piea.sed to 
pronounce their benediction upon it and to ask for etTorts being made so far as 
Government institutions are ooncerned to pt'omote this movement. 

" I think, 8ir, at this junoture II. Resolution of ~reater importance could 
bardly be laid before this Oauncil, The Government havo dUl'ing the present 
Session recognised the need of calling upon Indians to enlist themselves ill the 
service of tho King.Emperor for the defence of the countl'Y. Now, Sir, tho 
response to it, as we all hope, will be satisfaotory. tho signs hithtll·to are aatisfao-
tory, but I think in order that that re!!ponse should nolY and hOJ'eaftel' be always 
abSolutely satisfaotory, it is'eR86ntial that boys should be taken in hand early 
and patl'iotism should be inculcated in their minds while they aro tender and 
impressionable. They mouM be tau~ht that it is their duty to serve their ooun-
try, they should be taught to be resay to lay down t·heir lives for the delenoe.of 
the country in which th.ey live and work and in which they elljoy the manyad-
vantages which they do enjoy in their lires. At present instrnction in patriotism 
is not uufortunately given in OUl' schools and colleges to the edent Wl1ich we 
all desire to give. In England, in America and in. other advancod oountries, 
it bas long been recognised that there is nothing great~r for a hoy th~u that 
he should he inculcated .with patriotio sentiments at an early age. But here 
owing to the peculiar situation in which we are placed, owing to the un· 
fortunate feeling of mistrust whioh arises from the existing system of 
administration, there has been a great difficulty ill our way whioh ought to 
be avoided and whioh I' do. not see any difficulty in avoiding if the problem 
is tackled in the right spirit. Now, Sir. we 1111 desire, every sensible man 
in the country desires, thnt Indians should bo whole·hearted in their loyalty 
to tf1eir King,Emperor. That Ben~iment i~ WOl'Ul nqrsing i it will be wor~ll 
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the timA Rnd attention of tho educationists and others intel't'.stcc1 in tho 
atudent world to take some pains to soo that boys gt'ow up with f.hat umti-
mont, aml that they should bo prcp/U'cd' to do what they may bc (',,'\11ed upon to 
do in order to ptove theil' RiE!ntiDlont. 'l'he boysoout movemeut onuuElntly 
offers the means of doing this, because tho \'el'y first thing that tho bOy/l 
will have to be taught will be llatl'iotism. 

. "Tho other advantago!! to which my friend has referred hardly neod 
ddatlng upon., :Qut I [car tl1&t among my own p60IJle the importlllloO 
of the far-reaching results of f.his movement are not sufficiently appreciated, 
nnd I would therofore dl'aw their attention t.o the physical and to the mornl 
"dvan~ whioh wonld aoorue from this movement, n is a mattor of groo.~ 
pity thai we find our boys even in town. and citi08 wantin~ in f08ouroefulue&8, 
unallle to help themselves, much ltn to help others on critIcal occasions, We 
have to take pains to adopt some menns by which their resoul'cefulness and 
their self-reliance would be developed ill them. Tht\ boysoout movement 
offera such a means. ' 

"Than, again, in the matter of phrsical oulture, though the Government 
have recognised tho uooeasity of inSIsting upon having sparta and gamea in 
schools, the physique of the Indian boys is not half as good as it should be, and 
it is desirable that, apart from the instrucLion from the teacher, ~part from tho 
fear of their falling under tho wrath of tho teaoher, there should be encout'age-
ment of " moro liberal charaotel' offered to tho boya in or(ler that they should 
develop their physiqne, That will be offered when he moves among his own 
fellow students when he will be put to shame if he is poor in physique and lw 
to auffer some punishment whon he is not able to run. with his fellows, whon he 
iii not able to work with his fellows as ho ought to. Phlsical oulture whioh 
Government,have been iusisting upon must therefore receIve very great. impe--
tU8 if the bo,8OOUt movement is developed. ' .' 

., As regards the moral advantages I submit, Bir, that apart from all tho 
, lellllOns whioh the boll learn from their moral 18880n books, tho bOyscout 

movement is likely to build np the moral character of the boy in a muoh 
moree.ffeotive manner, It will teaoh him in the firat instance obedience and' 
loyalty to the King.Emperor, U wlll teach him respeot for the law, it "ill 
teach him to obey his pal'onts, it will teaoh him to obey his teachers, it will 
teach him di80ipline, and disoipline will be ~ood for bim not only in his school 
days, but it will be goud for him in all his life. Above all things, it will teach 
him to valne that sense of honour whioh makes a man an honourable man. 
I need hardly dilate upon this matter to the extent that I should have liked 
to but I do think that in this country where we hear of so many eTils arising 
f~m the fact that the general mass of the popUlation is illiterate being steeped 
in ignoranoe and therefore being liaSle to temptation, I do think that tho 
encouragement of the boyscout movement and its extonsion amollg all sections 
and all classes'of tho community will be the greatest moral lever to use for 
lifting up the oharacter of the whole popUlation, for transforming the oharacter 
of the whole population. 'l'he !illage pa/mari, ~he police oonstab~e, the Indian 
school master, the Indian publlo servant, all will be the better If they como 
from among tho boys who hnv~ been boyscouts" Bnd who hAve known wbat ,9. 
scout's honour means, beoause 1Il that cnsa he \VI'Il know that to be put On h1S 
honour is to be relied upon, is to be relied UPOI\ as B person \Tho will carry out 
what he has promised to do. AU complaints about pett.y officials tyranniaing 
over our pcople and tryiug to benefit themselves at the ex:pe~se of their 
fellow-men who are placed at a less advanta.ge than tho1 art', WIll, I hope, 
disappear becauso the boy who hlUl been among the scouts, who has horne 
the badg~ of the tJoy,cout, will know to despi!>o everything that is mean aml 
unworthy of himself and of his fellow men, 'l'hercforc, Sir, look at it in wbllt· 
ever way you like, t t.hin~ this movement is cl\lc?lated to lift the pop~ln­
tion, tho general POpulatlOD, .very much more 111 the moral plane.· lOU, 
Then we have the fact that in this ooulltry thc goneral mnas of the ~eople 
are at present in1eed of muoh help. Mo!e in ~ oity, move in a YIHagoJ 

mov~ in tho mid~t Qf tho poopl!) whon thore 18 a. hlg melt, or :procoSSIOn, Of 
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gathering ou the occasions of pilgrimages, whcth~r they bo in Oalcutta, at 
lIardwar or Allnllabad, amI you nrc faoe to faoe WIth the extreme wont of 
resourcefulness among tho genGl'.il tUIW of tho people. Ah'eady whoro suoh 

. movements bll.l'e been organisorl, their magn ificent effects havo been noted UPOI\ 
:mcl spoken of with great gratitucle, , :4.t tho r{~cent K\\m~h& mc.l~ nt Hard"'lll' 
tho mem:hers of tho Pl'ft.yag BeYR Bamltt, au(1 the Marwnrl Salmtl 1tencled hy 
my friend Pnndit Hl'idaynath Kunzru, of tho Senants of India Society 
organised a band of volunteers to help the pilgrilD8, am1 the help they 
rendered was of immense ,·alue. They wOI'keel 08 no soldiers could wOl'k, ns 
no paiclservants could work, From mOl'uing till enning they wore at tllcir 
duty. trying to find out a lost child, trying to find out a lost oompAnion, 
rendel'ing·hel}J in l'Clnoving those wbo fell in the rush that took plaoo when 
soveral persons wero ormhcd to death, traoing out llersons who hat! beell l(lst. 
tracing some of them ont in tho miilst of the beap of corpses that lay buried 
at one plRce in HardW81', and doing it all for the love of the thing, for tho 
honour of the thing, for the servioe of their fellow men. 'fllat waR tJle rClIponliO 
that students and youths gavo to this appeal fOl' servico of their fellow men, 
and I assure you, Sir, I do not thinK thllt nny appeal co~ld Ol'eatu suoh feeling, 
such honourable feelings, suoh noble desires for service in the minds of o{ar 
young men lUI that did, Now that happens only once in 12 years or once in 8e\'eral 
years, What we want is a living stream, a living channel, It liviug means, a 
Iivingorga:nisation through "hioh we can reach the minds of our knrler boJ's, 
and save them from going into the wrong path by puttinrrl them into tho right 
traok. If the boys are taken in haud at the age of 14, au( if teaohers recognise 
that it is u muoh their duty to organise the boyscout8 moven:ent, to put into 

, the ,bol all that the scout's honoUl' requires bim to do, and to pl'8.0ti~ to 40 
that, will be as much m8l'itol'ioDII, if not more so, than to i1l8truct them in theil, 
text-books, I venture to think that in the course of a few years the entire 
lituation in the counUlwould ohange, Bome people have epprchended that 
there may be diffioulty in finding «mohen. I 8ubmit, Sir, that this is B 6eldin 
whioh (here would be no clifticlllty in finding teachers, because it should be 
the privilege-of any mBn, Bny citizen, who may DO cnlled upon to help to train 

. boysconts, to give his time and his money to the service of his young friends 
'and of the conntry and of the King, beClluse as I havo Mid, loyalty to the 
King, loyalty to tho country, obedience to pllrents, rospeot for tlle law, l'espect 
for'&uthoIity, will be among the prominent lessons which will be taught to ~he 
boyseouts. Therefore, I think, Sir, that this is nt least 1\ proposition which 
"ill not tax the energies of the Militnry Department whioh is already \'e1'Y 
heavily taxed by the preseut wnr. And thIS is a mattel' in which I hopa the 
Government will see their way to accept the Resolution and to gh'c it their 
whole-hearted support" and cll.ll upon all officers of the Government throughout 

'the country and all citizens who nre intcl'ested in the l>rcsent and futqre of om' 
Empire to fake up thft movement in right earnest and to make it 11 8ucce88. We 

, are faco to face, Sir, with 8. situation which ill developing and we do uot know 
what turns it will take in the near future. We do no~ know hoW great will 
bo"the call upon the patriotism of Indians 118 it has been upon the patriot-
ism of Englishmen, and we do not know how long this war will last, and 
we are not at aU Bure that, after the war, we shall be able to go to slcep, to 
rest and repose in the satisfaction that all powers of aggression and militarism 
had been buried for over. I do apprehend that in the near future too 

'it will be Our duty to think of training our future citizen army to' bo 
ready to repel attaok a8 tho only condition of being able to live in peace. 
And if that is, to be 80, I cannot conceive of any movement which will 

•. better ensure the suocess of~a future oitizell army than tho training of our 
-boys as bOy8COUts at ~esent.Fol' these l'easons, Sil', I commend this 
Resolution to the consideration of the Governmont, Ilnd I hope it will reoeivci 
their whole-hearted support. " 

1l~7 1..)1. , The Hon'bla Mr. Ka.mini Kuma.r Chanda. :-'( Sir, I wish to 
'.add a word to this. I humbly submit that_tho boyscout morement for Indian 
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boys is nhoost Ii natural corollal'Y to the rocout change iu Ute !,olicy of Govern-
meut fol' givjnl; milital'Y t'l'ait~ug to Indiamt, Wbat is tho mooning of the, 
I'ecent pefonco of India J:c'oroe Aot r It is'simply this, that educated Indians" 
",ho hitherto wel'e not allo\l'ed to cl(l so, nro invite(l to volunteer for military 
6crrice. Well, if that is so, then it follows, Sir, that the movement for boy·. 
scouts among Indian bnys is a thing that ought to be enoouraged by all means, 
WIlIlt is a boyscout r n" l'ccciv(lS 110 training that ,dll fit him to be hetter 
able to thschargo hili military clutios under the recent legislation, The scout 
of to-day will' sllJ'ely be a roluuteer to-worrou', nUll SUl'o]y thnt cannot be a' 
tbing "hiclL the Government shoulcl discourngc. '1'0 do so would incline people 
to thiuk that Government di(t not snfficiently tl'ust us. I submit, Sir, from tbis 
llOillt of "iow this thing ought to l'ecei\'c all enoonragement at the bands 
of Governmout. ' 

II Thon there ill the flU'ther fnct t,hat the1'o nre already boygcout movements 
in this cnuntry among l~nropenns n"llcl Anglo-IndiaDs Will it he right to 
deoy the snIDe lll'ivilcge to Indian boys? Sucil ditferenHnl trentmellt will 
oause people to put flU interpretation on it which oughL not. I e&nlP.BUy uk 
Governmeut to cOllsidel' this matter in this liglit. We fully believe, Sir, that 
this JllO\'ement if, /1.11o",ed to develop, will certainly be a oheck and pl'eventa· 
tive against rerolutionary llcth'iti6ll of certain young men, It ,fill certainly 
direct their energies into healthy ohannels, With these words, I support the 
Resolution ... 

The Bon'ble HILi Ba.hadur Krishna Sahay :_" The Reaolu- It lfOOIl. 

tion which my friend the Hou'ble Mr. Sarma has placed before the Oounoil is 
of V8l'1 great importanoe to the riSing genoration of Io.dians, I do not propOll8 
to,d)l'ell ollthe politioal aal'oo~ of the question, to whioh reference has been mad" 
by the previous speaker 80 pointedly, I think it is soaroely necessary also to' 
remind tho Council that a regulRl' course of training, systematised phfsioal 
t~niug, is likely to l)roduco a very wholesome effeot on the general education of 
our young men, It seems to rna that the boyscout movement has taken ita 
birth in this oountry ill the natul'al course oC e\'ents. It bas caught the 
imagination of our yoqllg men and it is bouud to grow as time gOO8 on •. 

fI It is the duty of the State no less thau that of the individual or sooiety to 
so regulate this movement I\S to make it productive of the best possible results 
to,tbe country and to the Governutent. I Sllppql't the Resolution," 

The Hon'ble Sir C. Sanka.ran Nair:-IC Sir, 1 accept this Reo 1:1·1 •• 101. 
!lolution. Let me first refel' to a mistake of my Hon'ble frieud and of the, 
Hon'ble Mr. Chanda. 'fhoy said there was BOrne difference between the treat-
JUent of Anglo·Indian boys and of bdinn boys. Tho fact is this. The boy-
SOl)ut movement, had its' origin in Hngland. It was introduced into India' 'and 
it spread nmqngst Anglo-Indian boys uuder the allspices of tho Doy-Scouts 
Association whioh bas its head-quarters in England and is 11 private body, The 
GOl'6rnment a~ sllch ha,e nothing to do with it, 1'hcy did not enoourage or 
discoura~e the movoment, nnll they diel not interfere in the aotivitio~ of the 
associati~n, and they do not propose to, Certain Government officials no doubt 
have eneoUl'ngerl it, but, as I said, the Government as suoLt had nothing to do 
with it. So far as this Indian boyseout movement is concerlled, the Govern-
ment are pl'cpal'eu to cnofJUrago it in Iodia. '1'hey wouM only insist, however, 
on this, that tho boyscout troops must bo under the 8uIJervision and contl'ol 
of cffioicut Beou;: JnRstel'S. Such troops as are Ulillet' the oontrol of efficient 
scout masters ",illl'cceivo e,CI',V cncouHlgement !1u(lassistaucII from the JJooal' 
Governments, aud there is no obje,ctiou to GOV01'llmcnt offioials taking aoy 
part in the movoment and enoomagio(p or assisting it in Ilny way .. I am glad 
that my friend the. Hon'1Jl~ MI': S~rn~a. has realised that tho m?!Olllent m~ght 
dovelop on undeSirable .11lll'S 1f J~ IS uot uudel' the snpcl'Vls~ol1 of offiClont 
scout uiastel':I; In the CIl'culal' whtch the Government of India propose to 
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issue to Locnl Governments t.hey will urnw att.ontion i.o such dangers. I aooept 
the Resolution." 

The Hon'ble Rao Bahadur B. N. Sarma. :-" Sir, it only 
l'cmains for mo to thank the Go\'ernlllent of India nnd the Hon'ble Sir Sanka-
ran Nair for accepting tbe Hesolutioll. I am auro the cotlot,ry will be deeply 
grateful to them." 

!l'he Resolution WRS ariopted. 

RESOLUTION ltB READING OF SPEECHES IN 
COUNCIL. 

1~04 r.V. The Hon'ble Mr. D. .E. Wa.oha. to movo tho following 
Ucaolution :-

, l'bie COUllcil recommend. to the Governor General ill Counf!il tbat the rule. relating 
to the disCUB8ioD of all cllu('8 of bUBin~ls ill the Couucil bl! so amendlltl II to IJreelude the 
reading of Ipt'etbetr, elcept iu tbo caao of Member. introducing a mil or RelO ution, or bl 
l.IlI'Cial permi .. ioD of the I'rtsident.' 

II Sir, strong as I am in my conviction in reference to this Resolution, I 
am BOrl'Y to say that under the earnest appeals made to me by my Hon'ble 
friends here, particularly thc non-officinl Menlbol'S, fol' the time being I will 
"ithdra" my Resolution. I beg leavo to withdraw it. (Hear, hear.) ThO 
applausA is good to hear. but it is just l108sibJe I may bring the motiQn again 
at a future date." 

The BOD'ble the Vice-President :-" I un'derstand the Hon'bla 
Meml1er wishes to ,vithdrRrw his resolution." 

The lIon'ble Mr. D. E. Wacha. :-'1 Y 68, Sir." 

The Bon'ble th'l Vice-President :-" 'Jlhe Hon'ble Membrr 
understands that will prevent othel' ~Iembers frum speaking 911 it. I only 
think it fair to point that out after whitt occurred yestcl·dny."· 

The Hon'ble Mr. D. E. Wa.cha. :-" I understand that when [ 
withdraw without making a speech, other Afembcrs Olunot ma.ko 8. speeoh." 

The Bon'ble the Vice-President :-" Y cs." 
'J'ho Resolution was, by permission, withdrawn. 
'Jlhe Counoil adjourn.,d till Ftidny, the 2Srd instant, at 11 A.M, 

DELHI: 

Tits 27th March, 1917. 

A. 1). lIUDDUIAN, 
Seoreta,'!! 10 the GODel'mt~lIt of India, 

Legislative Depar'eme"e, 
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My LORD, 

73J. 

AP1:'ENDIX A. 
[ Riferrrd to f. a/Uller 10 QIUlII'CII No. G.] , 

No; 16 or 18841. 

GOVERNMENT OP lNDIA. 

REVENUE AND AGRIOULTURAL DEPARTMENT. 

REVINUI. 

TRB, RIGHT HONOURULI THI EARl, OF KIAtBBRLB'r, 
HfIf' J:{ajc,lg', SeorelM'V oj Stale for I"dICJ. 

SWUa,IM 16111 .J.ugfHll884. 

'.' . 'b oon~inuation of our despatoh 'No. 14 of the 6th of Noveniber 
18$3, in whioh we oommunicated the general agreement of the MM1'&I' and 
Bombay Governments with the views of the Governmont of India respeoting the 
8lI8essment of land revenne. we have no" tbe honour to 8ubmit. for Your Lord· 
~ip'8 consideration and instructions, the correspondence and papers whioh '1'8 
havQ'reoeived from the North-Western Provinces Government on the same 
8ubjoot. 

, 2; The question in a zemindari province presents, however, more diffioul· 
tieHhan in a ryotwari provinoe, where there is pnly one party to be dealt with. 
In.- our; d08patoh of the 16th of Ootober 1882, we antici pated that it would' be 
difficult, in ',he former to mnke any satisfactory settlement w,ith zoruindilrs, 
unleesit the same time the position of the ryots was taken. ink! oonsidlli-ation; 
but as Your Lordship expressed a desire that the two queations'should be kept 
al>!'~' we laid, in addressing the North-Western ProvinoeaGovernment, no stress 
ripon this'part of OUf odginal proposals. That Government haa now oritioised 
the whole scheme fln tho understunding that the tenant question is to be dis-
connected from it, and has, chiefly, we think, in consequence of tho disconnec-
tion, beoilled to make alterna.tive propoaals, whioh fail to seoure fully the 
objeots we had in vial'. But we may at once say that tbeletter of Sir Alfred 
Lyall, who hall given close conllidel'ation to the questions placed before him by the 
Government of flldia, must be regarded 1\8 a very valuable contribution towards 
the. ~olution of tha difficul& problema involved in them, and that the oritioisms 
contained 'iu th£l papers which accompany his l'eview, although displaying less 
comprehension of the objocts of, the policy advocated by the Government of 
In~ and Her Majesty's Secretary of State, yet inolude muoh Taluable 
evidence,,' which is ably 8ummari~ed and used in the lettor from the Local 
Govornment, 



3, 'l'bc Liclltolinllt·GoHrl.or of the ~':ul'th- W('stcfll PlOriuces has bem1 
cRI'eful th!'oughout his OW!I I'f!riew of lhe sllhjed tIl be:!)' in miud thllt tho 10.'111-
ing ollject of any reforill which may be introduced in the assessment of land 
reVI)l\UC is, in his 0\\ n words. to gire 10 bn(llol'ds flint aSSlIl'nnce of security in 
regard to t.ho RSSCSSllHlnt of the lanlll c\"onue which is ntt~ehed t.o permanency 
of demnndwit.hout depriving the Statc of its unqutstio/led right to enhanco 
the dl'mand ulJon defined com\itiollS A clear stntell:cnt,of t.he prinoiples ulJon 
'whioh the l't\vcuue policrsboulu be based is oontained in tho 20th paragrnph 
of the let.ter fI'omtl,e Local GO\'emmeut, in which the conditions essential to 
the adequate Qnd Bubstautial impl'ovcmc.nt of tho system of land rereuuc settlo-
ments are desetibed to he-

(1) that thi implOYCmcnt shall confcr \Ipon the laudholdcl's additional 
certainty as to the land rC\'Cl\ue demand, and the reasonable 
security flowing from a certain pcrmar.ence nud fixity in tho 
revenue; 

. (2) that the State shl111 nevertheless rotain!\ fnh' sharo in the profits 
of cullivlltion, 

The opinio!l is thon put forward that no lIystl'11l cnn bo invented which will 
at once E{'CllI'e to the landlol'd certainty amI security for the futuro, and to tho 
State a fair sil:ll'e ill increasing profits, so long as the State insists upon a 
definite shal'e of the rental assets, 'filo GoverulU\3nt, it is 81'gUed, must take its 
choice between a nlOl'l' or less inquisitorial system that will le\'y an equal and 
uniform contribution of profits from Mch culiirntccl cstl\to, nnd 11 less exaot 
and easier system t~at will be content with au unevenly distributed and 
smaller demand, So far then as the main objects of -rerorm arc concerned. we 
may be justified in assuming thnt the Lioulellnut.GoverlJor of t.he North-
Western Provinces is at one with Your Lordship and the Governmont of India, 
"The ends which the Government of India ho.ye in \'iew nl'C," 'Hites Sir Alfreci 
~lall, II most desirable of attainment,.· aud the task whioh the Local Gorern: 
ment sets before itsolf is to consider "b~ther, without seriolls departure from 
the conditions laid down in tho programme of the Govemnlent of India, tho 
ends contemplated cannot be reached by some other and similar roaq. 

4. Before dealing with Sir Alfrod. 1lyn11·s pro),>osab, it is desirable to 
coll8ider how far his arguments against the adoption of prices as a basis of . 
enhancing revenue oan be accepted, It is I'ight, ill tho first place, to obsene _ 
that in bis 28th parsgraph ho remarks upon the omiwon of the Board of 
Revenue to notice that the Go\'ernment of India's scheme prOl)oses both to 
leave out of account & certain margiu of the rise iu prices beloro accepting tbeD,l 
as & ground for enhancing l'c\'cnuf.', and also to fix n cel'tain maximum of enhanoe-
ment, But although tho inclusion of these two important conditions tends to 
reduco in vnlue many of the al'~uments rai~e(liu detail floaain~t the application 
of & ~rioe test, yet there is a l'CSllluUlU of objeotions, to whioh the North- Western 
ProvlDocs Government has in its review given full weight, It is admitted that 
there is no obstaole which Mnnot be sUl'mounteu in com pilill~ tables of pl'icos; 
but granting this, there are still many diffioulties, briefly summarized below, 
whioh are urged against this part of the scbeme;-

(1) There is no gUG.rlluteo tha t n rise of prioes wilt be 8tab Ie or of a perma.-
nent charaotcr, 

(2) Fol' a !!udden and 1Uaterial fnll in prices the proposed remedy of giving 
relief by rcmis'Sioa or suspensioll woulel be fouud to bo unsatisfac-
tory. 

(3) The plan will bcuefit different tracts in a different degree, 
(4) In confe~ucnce of the illl'ying proportion of AtLlples {n different tracts, 

there IS some difficulty in adjusting nuy calculation of a rise of 
luices fail' to all. . 

(6) The profits of cultiY8.tol's ht\\'c a tendeucy to diminish, 
(6) A genoral riso in tents follows a l'he in prices ouly at loug ami un. 

certain iuternls and in unequa.l dcgl't1eS, 



O. Such bl'iofly are tho difficulties which Sir A. J,yan sees in the way of 
Adjusting <mha uccments or l'eV~J1ue by refel'cnco to pl'ioos. '''0 al'e In'o-
pal'~d ,to admit thnt they Rffol"cl a fOl'miJahlo obstnolo to Blly proposals 
'fInch lIn'oIvc no nltem})t to base futuro cnhance010nts lIpon an oxact l'ola~ 
tion beLw{,'(}ll " ri~c in prioes nnd [Hise in revenne, and whioh fail to associate tho 
question of the rovenue demund with thnt of tho assessment of 1'onl. It may 
}>erhs1Js be fJhown, os we allaH pre~entJy explain, that., with the eXO"lltion of tho 
last and b~ fnt, tlIe most serious object.ion, the diffioultio.'3 br::ught forward oan 
be greaHy reduced by oonfining the proportion whioh the re,'enue enhancement 
should bear to Il ri~e ill prices witMu definite limits,--by avohling in raot too 
close an approximation hetween the two; but we are convinced. by 'he facts 
Rnd nrgllments adduoed in the papers now uefore us in support of the final 
objection, j'hat it is praotically hopeless to cndeaNur to uooomplish the objeots 
which wo desire to attain without some eonsideration of t.he relations botweeu 
landlol'c1s Rnd tenants and of the oiromllstanccs undor whioh rentals o.1'e in 
futul'e to be enhallced. It m!l.y be nt ouce aclmit.te:l that the ovidenoe so amply 
givon in the North-Western Pl'oviucps papPl's n9 to the absenoe of any direot 
proportionate relation between rcot auJ prices coufinas froUl one point of view 
tho objeotion to OUI' original sohemo, \vhich was bl'o)Uc;ht forward in the 22nd 
paragrnph of Your LOl'clship's despatoh of the 22nd of Muroh 188~, The 
diffioulty is nO new ono, It was, as Your LOl'dship justly observed in the para~ 
graph abore quoted, muoh insisted upon. ill the North-W'esteru Provinoos (hseus-
sions of 1872. It is certainly fntalundeL' the existill~ oonditions of the tenancy 
law to any soheme whioh aims at gh·ing to the Inndlords that assuranoe of seou-
rity whioh iH attached to perma.nency of demand, and whioh does Dot at the same 
time surrendel' to them a larger share of t.he rental than t.he Government is 
oalled upon to resign. There seem to be only t\VO oourses left open, The 
one to revert to some plan, slloh as tha.t suggested in IS'74 by Sir William 
Muir, or now by Sir Alfred J.Jya1l, under whicb the ferenue will oontinue to be 
regulated" by ohanges in rental moiiftcd by general considel'ationR; and the 
other 80 to regulate the enhanoomunt of l'ents as to diminish materially the 
divergence between the gl'ou'th of the rent rolls. nnd the enhancements of 
revonue based upon a oouc1idel'atiol1 of pdoes. Tbe adoptiou of the former oourse 
means, we ft!ar, the elimination to Il material degree of those oonditions of 
security and oertainty whioh are oonsidered of primnry importa.nce, while to 
follow thu latter without further COlllIDullioation with Your J .... ordship would bo 
inconsistent with the instructions oontained in the last pal'agl'a.ph of YOUl' Lord· 
ship's. despatch, It appena's to he om duty howe,,-cr, in view of the importanoe 
of the subjeot, to bring fOl'\\'ll.l't:l the oOllsidel'll.tiollS \vhioh al>ply to the adoption 
of both one oour.e and th~ other, and we will make sumo attempt to place in a 
olear light. our riews upon the diffioult issues whioh are involved, 

6 It will . perhaps be convenient to consider in the following order the 
lending }loints which we llroposo tc) discuss. Wo willllrst cndea VOUl' to Ahow 
that. putting asido th~ qncstioll o~ an exact ad~ptnlion of l:ent9 pl'?port,ionatoly 
to plices, the nrguments brought forward ac(ull t of materull modlfioatJOn bl a. 
wider app1ication of the price-test, \V e will then explain ho\V the regulatlOn 
of rents would neoessarily tend to diminish tbe forco of Sir A, r .... yall's last nnd 
most serious objection, that thcl'e is nO C10S6 oonnection between l>rices and 
rents, We shall next ask Your Lordship's permission to discuss more fully the 
advantage of taking up simultD.ueou,slr.. the two qUest~OllS ,of the enhancement 
of rent anc1 rovenue, an(l the possiblllly of pl'eservlng 11\ that ollSe a cloRor 
appro:dmation to Out' original Bohemo than would oLhel'lvise be feasible, Sir 
Alfred Lyall's proposals will thea be J'eviewecl, and tho 0ppol'tunity taken to 
oomFare th~m WIth those put forward iu Sir 'William Muil"s suggestions of 
1874, Tl:.e objections to WhiCh they may be oonsidered Ollen will be pointed 
out, and theil' advantages duly weighed. 

7, In dealing with the first Aubjeot,-thnt of the difficulties attending 
a considerntion of prices,-we desire to offer some explanation of the lea.ding I 

objects which W6 had in v,iew in lllaking ~nr original proposals. It n~ay 
PI;l bfie&, state4 ~hat we mtcndo.l to proVldo S")ffiC ll~el\nS of preventlllg 
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serious loss to Go\"ernment on o.ccmnt of any mB.tcrinl rise in prioes, and to 
use tho examinntion of prioes pl'itnm'ily as 0. moans of dot.ooting a ohnge 
in tho purcl\nsing power of SilYC1', 'l'he subjeot had attracted prominent atLem-
tion when tho proposals oonneoted with a pzrmn.neut settloment 'Were loyt before 
the Government of India. Wu indioated III th6 l~tb paragraph of our despatoh 
of October 1882 that the fina.uoillll1osition of 1870 had oonsi~el'able influenoe 
;n o~using tho oomplete abaT.dcllDlent at that time of any idol\ of a permanent 
settlement in Northern India; and wo may now add that the question w~s 
seriously entertained by IJol'd Northbrook's Govemment of aQiUHt~ug .~~e 
revenuo demand, (wen within the term of settlement, in o.ooo1'4l\noo ;with .f:' 
material risa or fall i~ pdces. When, therefore, it bocame our duty· ,to 
enter upon a fresh iuyestigution of ~h6 subject, we were Qbvioutlly bOlAud to 
gil'e full" cight to the question of the purchasing power of ~ilver, rfhe geneJ:~l 
tendency, we found, was in favour of baRing future,enhancQIDcn.ts upon priQQIIJ. 
Lord Northbrook, after a full,oonsidera:tioD of the 6vid,,,noe f,roul tho North-
Western Provinoes, and the recorded· yiews of his pJ:edeoesso~ aJ;ldoo\lncillo".a, 
hO,d ~rrived, 88 we have statod in tho Orst paragl'aph of OUl' former despatoh. 
at ~he conclusion th~t an improved system of settlement Qould not 1;>e intrOr 
duccd, except upon the plan of regulating the land reyenue bI referencil ,to 
prices fr"m time to time. The case was tem porarily dl'Opped at this '1)()~l;l:t, 
and it was there that it beoame' our duty,to take it up. We saw llOlooson .w 
disagree with Lord Northhrook's deliberate conclusions, and we endQav;oured ,to 
give them effect in the Bohemf' of assessment which we had tho honour to tal 
berore Your LOl'dsl~, Our leading idea cannot under th~e ,ciroumstanoes fall 
to pe recognized, We desired, in common with our predt:oessors, to savo :futuro 
Governments fr m the inoa.loulable loss whioh might result from anything like 
the introduction of a permanent settlement in the event of n fall in the :value 
of money. For this ptJpose, however. it would be sufficient to make a v.er.y 
g~~eral and broad investigation, extending over 0. v6r,large area, into the .p.uf: 
c~asing power of the 'rupee. It is not diffioult to prove that an investigation .of 

_thili nature would be leas open to the objections bJ'l}ught forward In the North-
Western ProvinQ68 oritioism. than the mOl'O reatriotea and narrowenquiries·to 
W~\~ ~h6 attention of the .write1'8 Beems to have been confined. The stabilit, 
and permll~ent charaoter of a rise inprioes could, for instanoe, be more safely 
gauged ,by a generalnnd oomprehensive review of prices throughout the oountrty 

I or an ent·h:e province than by dealing sepa.l·ately with each small traot. A Budden 
and_material fall from anT standard of the kind weare indicating w.ould, 
except in .thc oase of a provlUoe like Burma, ,vhich depends entia'elY'upon one 
ptap1e, be an uulikoly event, unless the valud of silver wore to rise to such an 
extent as to justify the Government in giving general relief to the payers 
of land revenue The diffioulties of adjusting ca.lculatioDs on thn.pnces of 
stapleR, on aooount of the varying proportion of them in diffel'cnt traot~, would 
be muoh diminished, while the reduced profits of the agtioultural population, 
foreshadowed in the,North-Westeru ProviuOI.s papers, would be guarded 
against by the provision of the margin which it has always been contemplated 
to allow. Leaving out for the present any oonsideration of the direotproportiOI,l,l 
relation between rents and pflces, the only argument of those sutnmarl~ed in 
our 4th J?A.ragraph, to whioh we think niuch weight need be attaohed, is that tl\8 
applicatIon of a general or provinoial rate of enhancement based ,upon prioQIJ 
would have an unequal effeot upon different parts of the oountry. D,ut, all Sit' 
A. Lyall very olearly points out in the words whioh we ha.ve quoted in our 2.~d 
paragraph, the introduotion of any laRS exact or easier system than thl.lt n9'v 
prevailing neoessitates the acceptance of an unevenly distrib.uted llI,ld 8~aner 
demand. and we a.re quite of opi,J;lion that the advantage of cql.\ality may be .too 
dearly. purohlUied, The inapplicability of a generGI rate to suah traotaas had 
benefited by State improvemen~8 did not, however, escapl' our notioe, It.was more 
pBrticularly discussed in reference to ra.il"ays, It was urged, and justly, that 
rail~ay8 were anit;nprovement directly due to the outlay of the public funds, and 
that their p~~ ~ro\lg~.· ~n ~g~~ult.~ral ~istrict 'Was, as a rule, prominentt, 
mar~ed by a mate~~ al:<:l p~m.edlat? fISC lU the value of pr~duce j and-1t 
'l"~~ C?biefi! due t<? t~~8 ,?on81der~tlO~ ~~t we w~ra l~d to avo~d tho :prop08~1 -
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o! nnything like a general rate fol' an entire IH'Ol'illcc, R,nd to leavo tho 8iiloo-
bon of t,ho aran OV(W whioh prices should be es:nminerl to tho Locnl Go\'ernmcnt. 
It wss resolved that uhh'Jugh railways were an impro\'erucnt effected at the Go". 
erl1n:~nt cost, they shouB llOt be mR.de to influcnce rm'cn110 except th,'ouO'h the 
~ed1Um of pricd Thin cOllclusion led us to IltOpORe to df 81 sepliJ'Eltely wilh 
~~ercDt pal'ts of t~e province j 61Hl it WLlS implied, nllllough not dislincLly 
IntImated, that the district would be taken DS the unit for examinlltion 

~. OLl further consideration, however, we nrc prepared to admit that this 
area 18 too .small. We 40 not thiDk that the pl'incilJol ohject we holel in "iew 
precludes Its en18~gement; and tl~e Q~terntion would cett~inly ohviato to a great 
extent ma~l.of SIr A. Lyall's obJecttons; there would, mdeod, be SOlUO decided 
adl'alltft~el It were resoh'cd to base the O'cne1'al cnhnnoement of revenue 
prima~ily UpOI.l a wide oonsidel'at~on of the ge~eralad,'alloe in prioes, over (say) 
an enbre provinoe; ancl thon, If clep-metl neoesslll'''' to make some additional 
demcand upon any dist-dct 01' b'act whioh is shown, when submitted to the llrice 
test, to have markedly benefited by tlla introduction of II. rnilway 01' t1avicpnble 
canal. All other variatiolls in price might be lefL out of aocount, as d~o to ' 
oa~ses too obscul'e and intrioato to justify any iaquisitol'it\l investigation, and 
8S ~nvolvin~ a danger of taxing impl'o,'eruellis Ularle by the ngriouHl1l'al popu-
latIOn. This oourso 'Would be free from many of tho objcct.ions wbich al'C justly 
brought agaiust 8 more narrow im'estigatiol1, 

,9. We havo now to turn to the more difficult Clup.stion of the relation be- .. 
tween rents and prioes. We }]lay at onoe repeat our oom'iotion that any restrio-
tion On the increaso of the I'ovenue ought to in,"ohe BODlO similar l'estriot,ion 
upon the glowth of rents, It is oleat'ly showll, we think, in tllc North-Western 
P~ovinces papers that our original proposals are impracticable, if the present 
law is to remain unaltered; 81,ld we venture again, thel'CfOl'e, to enquire whether 
it is not· desirable that the question of liruiting our re"enuo domand in the 
future should not be considered ill direot oonneotion with the question ot 
regul$Hng enhanoements of rent. at least in the North-Western Plovinoes.: 
Leaving out issues of d9tail, tbere aro two broad measures betweer. whicb ,& 
ohoice might be made. It would be possible, 88 was indioated in parAgraph 8 
of Qur first despatoh. to apply to the enha.,oement of l'flnt somewha.t similar 
pr4loiples to those whioh arc to influence the eDhaneement of l'evenue: 
or·a modifioation mi~ht be made in the Rent Law, whioh would lendel' it 
di~oult for any rapld rise in the rental of oocupanoy tenants to be effeoted, 
exoept in u;lation to a rise in prices, The first course woultl allow no cnllan.oe-
ment of rent other than that due to prices al~d incroased oultivation. 'l'be second 
oourse would admit of a oertain amount of enhancement due to' other causes. 
Dut inasmuch as it would aifoL'clles9 iutel'rere!:ce with tlle ex:istin~ system. 
we desire to bring it primarily to Yom' Lordship'S oonsidel.'8.tiou': 

10, 'l~he present pos:tion of the NOl'th- Weste~n Pl"ovi.l1cea ~e\lt J~a,v i8 
this. There is no l'C3trlCtion Ul)on the ronts of tenants-at-wll1, whIle those of 
ocoup~noy tenants oan bp. only ellh!1onoeJ UpOll f0l!Y grounc1s,-

(1) that thl) rate is below the prevailing rate payablo by the same olasa 
of tenants for similar land; 

(2) that the value of the pro:luce, or 
,(3) the prod.uotive PJWOL'~, hlVi} iUoi'ill~el other\vise thnn hy the agency 

of the tenants i 
(4) that the al'oa bas increasec1. 

The third and fourth gl'Junds m~y be left out of preFlent oonsideration 88 
exceptional. 

The.flrHt ground is that whioh bas been Ilsually employed in the N ol'th-
Western 'Provinoe;s. Tho seoond, all the papers before us show, )~as Beldom ?r 
never ~een used. ~.rhis was nahll'al. The genol'ul effc?t of the poltey pursued lJl 
th6r£o~nt resettlement of the North·Western ProvlIlces.appeal'B to have b~en 
the ievolling up of the ,rents of occupancy t.enants to a se~les ~f. standards whloh 
wero de~rminea by the settlement officer to be the lwevalhng rate for 6Mh 
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olass of soil. The l·ulp.5 laid down for the gui:lano3 of settlement officers 
ancl quoted in the rnnrgin-
snfficiently explain the systclI\ 
Hnde&" which t.he estimate of a 
fail' rental anll 8 fair reveuue 
was to be oa.lr,ulntccl. It is 
easy to undcl'stand from a 
perusal of them, that NJ the 
settlement omc~r8 wero to 
disOOUtlt the elilianccments or 
rental to whioh un:ler the 
preva.iliug ra.to rule the lnnd· 
lord was legally entitled, lho 
landlorcl~ would ou their part 
in selt-defanoe very ~ent·rally 
demand and obtain, OIther by 
oonsent or by suit, rat.es of 
rent equal or appl'Oximate to 
th~ prevailing rates determin-
ed by· the settlement 0111001'. 
This is what ocourred. The 
prooess is referred to in the 
oonoluding.olausos of the 20th 
paragraph o! the l>resent letter 
frotU the North-Westenl PI-O-
vinces Government, alld is vorl 
distinotly des()ribed in the 
seoond paragl'aph of Mr. 
Elliott's letter of 187·Jr. 
" Bverl\vhorc, II it was explain-
ed in 1874~ "an enhanoement 
of the revenue is, at a rule, 
'followed by a oorresponding 

• 1?lI.l" for glliJfJll" (., SeUl'III~n! O/llrtJN. 
10 A~ tho limo of InlpNltlon lis 9U81\ tlh·idco ol\'Jh ,·lIl.1go into 

bloo~s or IlroM, of which tho .oil c.r "dvallt.ajf'u diffor ;.,tlJI' 81J. to 
BUoh an oxtent .u to \\"rro.nt" "1',,:,,1.0 ol"".ifiullon. 

11. ,I •• hnll "I", enq"\ir~ iato th! pro\,"lIilln.: rata. of "Im~ for 
e.cb olall of 'and In IMh bloole, both by IOfAI enq .I\1'Y And by 
e:raminat1o, of tb. villag~ rooo:-d .. and .IIILII .bow tll3 "rool of 
Inob 01... of .oil in eooh blc.clr, and Cn. far n. po,.lble) the Ac~1 
rental p .. \d by that portlon of I~ ",1IIob Ii lu ld by tenRnh. 

]1. If the rontalt ara reo)rdo(ll , lump. I~ M to lUll'" It lmp.,.-
.Ible to .how tho aetu,) nnt.1 .p lid on eacb clast nf .011 In &lcb 
blook, the rent .. l. of bolding •• ball b! ex}:1llmd anel. 0.'""1101 ia 
aul[oleDt "amber to jalUf1 tb. aSlal'flp!ioo :)f 1\ flit. a. the prevail, 
in, rata for .ach ol.n. , 

17. Th, follo"in',; ~~r.nl .h,'1 bo uulln th. £01l0\,.in; loa .. :·-
R~:o,.ul "lHhl.-l'bti !o~! re:'lb,l,'",o)rdell In tho j'/Ulb:lolldl 

of lll, mabU 1.1 drllwa II " :L~ th. tirD. of m, \la~"m 'n~. 
Oor.-ecl,tl r'lIlul -The total ron~"l ob~llne;l by a.out.illiog 

the renl. actually paitl b1 tenlnt. 1I0~ bo:dlnl at fll'follred IIr prl,.j-
I.pel rent .. :ani by V.llniog the sir anl reDt fr .. bLn~, or hnd 
h.ld at nominal or privileged rolf:ot, at tbe a, .. rag'. ratel thu. 
... rtained. 

PI'nttili"g I'ntll, -Tb!! "".ra,) ra~ .wto'\\Jy (lala 01) I\ny ol". 
of !snd. d.duoting thOle fieldl whloh pILy an ."normslly high or 
low r.Je. . ' .. 

Sil. The ravenuo All8l1od ap,ln Q!\Ou lIIab',\ .h"n oriintu\1y b. 
50 per cent. of tbe I.timat.e(l .. aeh of tbu maMl. 

;18. The IIUnaa{e I /I'llIt, .rethe an.t. whlob the 8eUI.m~nt 
OlBoor Mllmatll' tb~ tbt mab,1 will or Oo\n prodllOe af'",. tu 
C"I'7Hkd r,nllli ,\·r, H'II ,.ai .. tl hllJ ,A.'IIce .... ' ",it, to it. Ifill 
alii. WII', iD~la·lir.g ,,110 all oLber _Ip~. which .1\1 or can b. cWrh·· 
ed. either diredl1 or tndlreollr. fro:n the nataral prodllots of tbe 
In.hAl Dr frolD 08_' lIUIatianed by Oo)t'ernment. 

enhanoement of the rates levied 
.1laJ/lIIIl,/IInI' Rill" for g";rla,,~ ofR .. ,,,", O./k,r, ;".111"",,- from the oultivators, This rise 

tOlg &,.,. 
19, Th. mI~-T&t .. lWIamed by'tb. Settl.ment O!108r, or wbere oocurs at the time of setUe-

noh do no' exl.t, 'D. s.U'elD.n~OlBotr'. rate for Lh. olrol. for ment, and is ordinarily pl'eased, 
eacb 01 ... of .oil, .hall be III'IMlmecl to bav. ban the prevalllll~ t' th tId 
rat. for th.t cIa .. of 10\1 at Lbe Urne of IILllement, and that rolli" ao as 0 raIse el'en. n, uu er 
In d.f.ult of proof of an1altoratlon:elnce aeUI.meat (tbe onlls ot the prevailing seLtlement Nte, 
proving v;hiob ,ballli. on the aw.lrtin,( part11, .hall b •. pre.urne.l to double tho amount of reve-
to b~ .tlllihe pro\'aillog rate. nuo Ilssessed on the laudlot(l ., 

'1. A a.t •• 1,all be fixed aDd noUie! by the EIe~lb:nen~ OIRO.,. 
afl.er .hlob .n! apolioatl'lll for' tnb IDDOmellt. or abatom,n' of 
reD' may b. r.rllMd. provided tha' .UM a.~o be It'" .a,.li.,. tA" .. 
.... ",o.'lIl1l\tqnen~ to tho d.ol .... tlOD of tbe D:W rneDUI anel 
s.ue of tli. "bOTe notlllaatioD 

.. , 41. In deoldlug CUI. of tblJ de :o!rlptlon, the S.ttl.ment OlBoer 

.or ~":an' ~.ttr.auint Otlloor ab:.11 be rOll i.a. by the prinoipl. 
laid dow" III the Bnba,ce~'DL Rullll,lO f.r III tbe, are appll-
GAble, 

in other words to the full amount to which it has been a..c:suUled that the rental 
oan be raised by euha.noo;nent suits, of which amount the revenuo is presumed to 
be one·half, So :prevaleut hQ.llbeen tho prooess thus described, that all othor causes 
exoept competihon which governed onhancement.s of rent seem to have heen more 
or less overridden. In some oases it is true that the landlords have been s3tisflecl 
with 100ver rates tban ,thOBe 8~umed to be prevailing. or have beell unable fo 
level up to the prevailing standard. But in many othel' oases they havo shewn 
themselves dissatisfied with the prevailing rates,. and have taken sucoessful 
mea.C!ures to destroy or threateu the occupanoy right SO ns to obta.in .. competitivo 
rents, The proportion of oocupancy tenants to tenants-at-will is understood to be 

Ac"'" yearly decl'easing,. and the areas held 
Trnant are" under ooeupa'''y rlgM ... S7,6:1.638 under occupancy and nOIl-occupalloy 
T.nant area ,!ot UDder oecapADc1 rlgbt 88,72.IlIl rights respectively are shon'n ill tho latest 
Reven~e A(~ministl'atio.u Ueport re<:ei~Ad frolll the North-Westel'n .l'l'ovinocs to 
bo as 81\'en lU the marglll. The r1'laJol'lty of N ol·th-Western Provlllc6s tenants 
are probably teuants-.at-willpaying rents above the prevailing rJotcs payable by 
occupancy tenants,) andi. tho ,proportion of suoh tonants is likely to increase every 
1eal', hoth' ·1,y. our.tinue"d ' destruotion· of the ocoupanoy right, and by the 
mfl,ueno6 ~f;. ~v~r~growing o()~pe~ition '. _ Bu.t as neither, ren~8 de~ermine(~ by 
tbe preval~mg:.rato l1or~,~?mpebtive, ront.s havo any dlreo~ relatIon to pl'lce8~ 
·we cannot aVOId the conQluinon that, as matters now stand, prices would provQ 
an unsafe basis for rovenue ouhar!cemente, . 



, 11. Tho pOliitiol1, hOWflV<lr, may woll becomo allOl'ed with /Lily modifica.tion 
lU the Rlmt Ilaw, ,YOUl' r.J~I'(.l.~h\p has cxpl'es~cd nn opinioll thnt no ch,u)oe!ihould 
be lUnde, exoept wIth tho COIlOUl'l'Meo of the LOlla! (Jover11lr:cllt, au8 ItS the 
working of the existing ltellt l/Pow is at the pl'est'nt moment u~der the cl080 
obsel'vation of the PI'oviucial authorities, wo have no intention of Rllticipnting any 
?onclusio~8 whioh may be Ill'rived nt, e:xcel)t so far IlS to vrcsume the possible 
lDt.t:OduotlOn of the mCllsure sllggcstl~d by thf3 Famine Oommissioners, that 12 
years' cultivation Vlithin R village, and not mel'ely 12 yeal's' cultivation of the same 
fiold, should oonfer right of ooonpnnoy. 'rhis step would, iu tho North· Western 
Provinces, at once transform the occupanoy minority into II. very large 
mnjority, of .whioh possibly about one-half might bll the old and tho othel' half 
the new occupancy tenonts, '11110 rcsidue of tenauts-nt-will would become 8. 
very Bmall percolltage-somcwhere perhaps bet woen 10 and 20 pCI' cont. of 
the whole body of tennnts; and C\'en these would )II\VO a bettel' chanco 
of acquiring' ocoupa.ncy rights, '1'he position would then be, that about 
one-hlJolf of the whole body of oocupancy tenants, ie, those who had never 
lost their rights, woullj, be paying rates more lIr less approximate to the 
settlement officers' standards of pl'eni!ing rates, while the other half, or the 
newly-transferred tenants, would be, as a mle, paying rates abovo thoso 
standards. 

12, It is difficult. to see how, under these oirolllllstances, the rents of eithor 
elMS of occupanoy tenants could oontiuue to be l'aisou to any mntcl'jal de~rce by 
reference to the prevailing mte uncler the first olause nbove quotNl. The 
PI'OoeS! to which tho landlord would then be drh'oll undot, the law would 
be that described in tbe seoond olauso of the rule, which govel'ntJ cnhalloe-
ment by an appea.l to the increase in the value of prOUllOIt. This resolves itself 
almost entirely into an issue of prices, '11ho determination of tho revenue on 
the basis of prioes would therefol'o harmonize with the proo08s to whioh landlord. 
would be oompelled to ha.ve recourse for the enhancement of rente, and would 
ofter the further advantage of pl'o'idin~ the Oourts with the ~8U1t8 of the offioial 
invosti$Rtion into tbe fluotuo.tiol&s of prl008, whioh the Government would be 
obliged to maintain for the adjustment of revenue, It is a ma.ttet' of historical 
fact that in tlu~ adjo!ning Province of Bengal, whioh has nl'ver boen .disturbed 
by revisious of seLtiement, attempts to enha.noe rents undet' t.be prevailing 
rate olause have, as a rule, been unsuooessful ;. but in that province it is the 
&bsence of mnps and soil etandards, wbioh has driven the laniilolds to avoid this 
plea, and to rO!Jort to other measures o( enhanoing rents, mnong ,,'bioh has 
been the {'stablishmel1t of suits on the ground that J>l'odllce /. as l'isc!l in 
value, But Lere again thcy hal'O been met by the ddlioulty of l'fOying in 
a Oivil Oourt to what exteht pricp.s have risen, a.nu it is partly tho dena.-
look whioh was thus oocasioned that ltjd to tha propose d amend mon t of the 
BeclSal Rent Law, i.o.cludillg the introduction of measures whioh require the 
olH.Olal ascertainment and 1'ccord of tha fluotuation of pri~cs in tho Province of 
B~uO'al. If Ulero is nuy possi bility of tho saUle results being brought abou~ in 
the North. Westel'U Pl'oyiuccs, the uissociation between 1'onts a.nd prioes would to 
a, tp'eat extent disappear The ®urse whioh oOllld theu De followed under OUf 
orlginal prO~r8.UlUle would be briefly this. Exieting l'cntnls would in the tnajo .. 
ritl.,of distrIcts be a?oepted as being a.lready fail'ly w~ll,l~vellcd up to the pr~. 
vndincr rates detcrtnlUed by tho settlement officer, E:l1stll1g rtlvenues would In 
a larg~ number of districts be nocepted ~8 suffioientl,Y representing tho tradi-
tional 50 per cent. of these rontals, Rlldm the remaInder steps would be tnken 
to bl'incr thom up to tllO full half, Initial rentals and revenues would t.hus be 
fl'amed°at the end of the CUl'rent terUlS or sattlement., which, so far 8.'1 the 
occupancy area. is cOllo~l'Ued, would in future tend to vary to~ether in a (1oo!d .. 
8.IlCe with the ohaD!J'es III the ,'allle of produce,-the one under· the operatLOn 
of tht: Rent IJu,w, :nrl the othel' undcl' the operation of the pl'o\1oeed system of 
assessmont.. However lllUCh, thct'efore, reuts may have been dlssooiated from 
prices in the past; it is seal'caly possil)lc that they should not be llIllch lD?re. 
olosely associated with them in the futul'e, '1'he wave of enhancoment whloh ' 
sped over the province in the wa.ke of settlemont, swamping as it did 0.11 
those minot inoqualities whioh were (lne to the va.l'ious causes enumerated by 
tJ:\e North-W~::'t~~n ,l'l'ovill~os Goverlpnent, bro~lght up t~o rcnta.ls of oac~ tra~t 
iii a love1~' from whtoh they can hardly be hfLod agalll, except und~l' ~4Q 
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infiucnoe of cOUl~otition, or tho application of ~he ,value test j and if the 
]'uUliDe QommisslOuel"s' suggestion should be ;'C(\rl'le(~ mt,o. effeot" competition 
will tend Lo disappear froni tho occupanoy 81'Oa. PrIces wIll then ren18in the 
chief lover a.vailable for raising the rout-I'o! 1. 

13. These cOllsic1el'atiol1s have led us to' doubt whether it wi!l bo desirable 
to ha"e recourse to a system of enhanoing revcnue whioh. eliminates the pri~e 
test as its main featm'e, nnd substitutes methods far 1088 hkely to b~ successful 
in ghoing security and oertainty to the landlords, merely beoauso the pl'esent 
Rent La\v does not lend itselft.o the desirecl ohange. 'l'be inevitable oonolusion 
seems now to be that the two questions of Re,'enue and ltent should be' taiten 
up together. . 

It is desirable thnt we shonldexplain to Your Lordship that, in contemplat. 
ing a l'eyision of the Rent La.w before dt!a.ling dofillitely with the 8ISessmant of 
land te'fenuc, we are justified by lUuch previous oorrespondenoe in looking 
upon such a revision, as inevitable. In our despa.toh of the l'1th Ootober 
1882, No. 16, we adverted to this expeotat~on when dealing with the question 
of tho possible effeot of a ohange in t.he twel,'e-year rule in othor Provinoei:":"" 
a contlDgcnoy to which our attentiop was drawn iu the 20th paragraph 
of Your Lordshie's despatch of tho l>rec13cliuO' August; amI we have sinoe 
received more tuan one intimation from t~e Govemment .of the N'Oi'th· 
Western .Provinoes that the subject is reoeiving its DIose attention. ihe 
Lieutenant-Governor, in reviewing tho Repurt of the Board' of Itevenue for 
the year 1881-82, in whioh ullmtisCactory results of existing. law were 
prominently noticed, direoted that measures for l'eform shoulcl receive the 
special attention of the Revenue officials of the Province. 'When oommenting 

.upon the80 remarks, the Govel'l1ment of India implied that a repor~ would 
beawaUed, and Your Lordship fnrther decided that no le~tive o.otion 
should be taken without previoUl reference to Her Majeaty s G orernment • 
.Again, in forwarding Your Lordship's despatch. to the Local Government • 

• the :tunity WlUI taken to ask for a report whioh, it appeared trom' ~nt 
proo 'gEl, had been oalled for by Sir A. Lyall in respeot to the loss of 
oOoupanoy rights in the distriot of Bulandshahr, It may be added that,· in 

. January,1882 Sir George Couper submitted certain propowa affeoting both, We 
relations between landlord and knnntB and the 8y8~m of assessmentB'j but,,_ 
they had been very imperfectly drawn up, they were referr~d for the furth~r 
corBidtl!'ation of Sir A. Lyall, who again promised a oomplete report on the sub· 
jeot. 'fheso oiroumstances justify an expeotation that the tenant question will 
be dealt with at an early date, and sllggest the advantageo!. tak,ing up the 
reform of -the Rent and the Revenue Law at the JJame time, 
. 14. Apart, hO\~'ovel'j from other l'easons which have been brought 

forward, there is a further strong argument in favour of not diB80cialing ·our 
re\'cnue scheme from a oonsideration of the Rent Law. We have it now in 
ou\' power to go to tho landlords' with the o Ife l' of. an important boon. We 
oould tell them that· we are pl'opal'ed, at a considerable sacrifice of· our 
rerenuo, to give them Qn. assura~oeJ suoh as they have never yet pos-
sessed, as to the principles upon whioh that revenue will hereafter be 1e'V'ieti. 
and to rofford them a 8~CUrity in· the future the W3.nt of which in the past 
has tended greatly to reta.rd the progress of agrioulture; and that all WA' ask 
in return is ihat they should admit their tena.nts to partake in Bome degree 
of the· advantages. imparted to them, It may beoome neoesSllry to restriot 
their power of exacting competition rents from t he majority of their tenants 
and it 'Would then be a great assistanco to. the Government, from a political 
point of view, to be able at the same time to offer them c1ear and distinot 
restrictions on the future enhancoments of their revenues. At t.he preSent 
ti!D6,.' thea.~v~ntage.is all on the si~e of the ~pvernment. I~ need not part 
WIth anYl0l'tI?n·.of ItS revenue o]nlln~, unless It can by so domg llromote the 
welfare'O . the agrioultural· popuilltion generally. It can now hold out to We 
la~dlor~s .a strong inducement of self·intel'est to give a. willing ntlSent to' the 
gtant offio'.,ro8I1onaWe~inout1t of security to t.heir tenants; bu.t if this adVlili.· 
toga iR lost:/ilfultire Gover-!1ri1ent Inay find itself required to tako up the quea:. 
tiouof landlord and· tenant'when it can only approaoh it in the 861)Oct of tUe 
advocate"'of'the·intoi'csts of· one party, and therefore neoessarily in· that of the 
opponent of the interests of tho othel', . 
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. More t).tan th is, it is ~ccElSBarl to point out that if tho prosent state of 
tlUtlh'R rClllllms uuoltal'cd 111 rogard t.o remt, 'We should be doing not only no 
gO(ld but actual llRrm to the teuant.culth'atol', by l'clltriot.ing Our dCllumds on 
the landlord. At prosont, however great tho laIldlord's induoements may 
be to tuko ndl'8utage of competition, and to break down oocupanoy riDhts, in 
order to gather into his own hands 08 large a share as IJosBiblo of thti p1~ofitll of 
cultivation, tllese induoements are at least checked by the knowledge that, at 
the expit·y of the settlement, 50 pdr oent. of the' assets thus increased will bo 
demanded by Government, The removal of this cheok by the Government 
engaging to limit its own demands, 'While doing nothing for the tenant, 
would inCl'ellse the motires which the landlords have to enhanoe tho ronts of 
their tenants, in that "it would assure to them, outside a certain restl'ioted limit, 
the fun enjoynlent of any suoh enbanced rental. 

15. Fl'om another point of view, too, we are desirous that the questiou of 
bringing the l'evenue system into approximate accordanoe with our original 
soh~me should not be disposed of by objeotioDs whioh, however rea..~onlloblc, 
derIve their force from the conditions of the pre80nt Rent Law. The pl'inoiples 
which we originally put forward were held to appl, in a greater 01' less degree 
t. 0 the whole of India. They have been aooepted III the ryot'Wari PI'ovinces, and 
it is important that special diffioulties in the North·Westerll Provinoes should 
Dot lead to any exceptional departure from the broad polioy which was deduoed 
from them. It is desirable, therefore. that the question should be thoroughly 
sifted, whother 01' not nny mato1'ial abandonment of the leading ].>rinoiples of 
our original scheme is .... in the csse of the North· Western Provl.nces, 1'88.11y 
necessary, fOI' in view of the faot that the questions arising out of Sir O. 'Vood's 
despatch of 186i have remained unsettled for 20 years, we should depreoate 
any method of dealing with the matter that does not now lead up to a. olear 
dcoision of the prinoiples which are to b~ adopted. 

16. For the reasons above given, we desire now to explain to Your Lord-' 
ship to what extent we should be prepared to .revise our original &cheme in th9 ~ 
event of any modification of the &nt Law which 'Would bring the growth of 
the rental into oloser oonneotion with prices. 

We are willing in the first place to abandon the proposal to frame ini~ 
tial revenues in a.nticipation of the expiry of ourrent settlement. Our objects in 
making this suggestion were two, We intended to give proprietors an imme-
diate guarantee of their future prospeots, and we hoped that by taking the exist-
ing 1'entals instead of the rentals of some future. year as a basis of assessment we 
should gehid of t.he temptation to 'falsify the village rooords. In deferenco 
however to Your Lordship's opinion, in whioh Sir A. Lyall ooncurs, we would 
eliminate this part of the scheme. We should be willing also to withdra.w our 
suggestion to lImit the term of settlement to 20 years, and would maintain tho. 
prcsent period of 30 years; ,va should not have to repeat tho proposal to assess 
auy rate upon nowly cultivated land in anticipation of settlement now that tho 
suggestion' for the immediate determination of initial revenues has been thrown 
out, and we shoulU have no objection in the more reoontly assessed distriots to 
the entire exolusion of new land from assessment in any estate in whioh the 
inorease could be proved to be below a oeltain peroentage; we should divide 
distriots, not estates, into two classes (1) those fn 'Whioh the revenues are fairly 
adequate, which would include the majority of districts asscssed within the last 
20 years, and (2) those earlier assessed distriots in which t.he l'entals have con-
siderably ontgl'o'Wn the revenues. 'l'hc latter would be rc-ossessed according to 
the method proposed by Sir Alfred JJyall for 2nd class estates; tho former on 
the principles stated in our fhst despatch, subjeot to the modifications now 
suggested; ono of· the conditions 'Would be tho 16 per cent. maximum, which is 
also adopted by Sir A. Lyall. In case of objeotion, the zemindar might, 8S 
proposed by Sir ~. Lyall, have the option of being a88cssed on his rental assets 
lD the ol'dins!y war. Tho rise.in p.l'ices would, howe~el', be d~tcrmined p1'hnar- • 
i1y by a oonsldel'atlon of tho pr1ces In the whole ProvInce, subJe.ot perhapa to a 
further sorutiny in part.ieular districts of tho effeot on them of improved com-
munications. 

17. We"turn nolY to tho new propor;uls froUl tho North·Westcl'D Provinces. 
Sir ~\. Lynll, in the nble Dlinute in which ho has ox:plained them; stntes 
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that they follow to n coosidel'able ext.ent tho sohome l)ut fOl'Wftl'd 1>>-, Sir \V 
Muir in 1871!in the letter referred to in paragraph 8,of Your Ilorc1ship'S 
despatoh of the 22nd Maroh 1883, No. 24. Sir W. Muh's schome is suo-

cinotly described in tho extraot 
marginally given, and lUay 
conveniently be opmparod in 
this 1)1aoe with tho proposals 
of Sir A JJyaU. Sir W. Muir 
would taka .. the division, 
distJ'iot, or tract, " as the ullit, 
and to A,ll ostates within the 
nrea thus determinod he 
","ould apply a common rate 
of enhanoement, the pre-
cise rat.e being determined on 
genOl'al oonsiderations, ,v1lioh 
chieflv tUl'U upon the letting 
value-of land, '1'0 avoid bard-
sbips in individual cases, any 
landlord objeoting to the rate-
able inOl'ease would be e;iven 
the l'ight to ola.im to have his 
estate reslU'veycd and reassess-

87. It appean, then, ! 0 the Lieutonllnt-Governor quite p'luible 
that nndar oertaln flwonrablo olrclllllltancHI th~ 01,,1011 of 00'" 
emnl6nt might bo met at a"y futuro period, 1I0t by a revlMlon of 
lahllmlnt .. III pr·.ent aonducled, hut by lhe impotltion of a rote-
aLle i nom"., , Tho IirKt conditlOl1 I. that thl eliYlalOII, dlltrict. or 
tl'ACt Ih"n h.,·e b, en at tLa Lime of IOUlolDenL in a fllir .t"ta "f 
c1ne)oprnout both "I J'o'gllrcl. rxtont of c"lLivilled ar. nnd. DlWIII 
of I,rkuhnre. 'fhe I8CODd, til", tho .. Ulemant orgin.lly mllde 
WRa cArl,fall,.nd u"ifor~ I, mada 11ll'eforenC'l to lila produaUve 
cht.raoter d the .oil aud tllO DIItm'.1 cal,aoitl.. of tbe levenl 
utRtes. In lu_,b a Ll'llot, IlUJlf'OM that by tbe advaDce in I rlcas, 
cumpalitlon and genlra' prosperity, It Ihl'uld bl '1 unel tbat till 
letting VAlu~ of I.nd bad adnno-d, •• ,12 or 16 pel' oont, allUlCl 
tbe lAst "LtlemenL, tben HII Honor _I no 1 ... lOn wb)" the olAlm. 
of tbe StRte .bould noL be adequatel, mot by aD f'all·rouod " ri.e 
of, U;V, 10 per C:OIlt. io the lalld revenue. The amonnt of tho 
eoballttment mlll'M 0110 hue a .Hrellt reforonCl to tho orlgloal 
prUruro of IIIIGB.lDent-belng greater ·w}uJre the "ttl,ment wu 
ad.mlttedly a light one, Rnd leu wbero the leW,wlnt l"" above 
the ordinary .'.ndare!. UD~.r thi, .xttem It 'would he quUe 
JXII8lblo to con.ider IOpal'atel,' and Individually an ea .. ·• of "lIe~ 
hard'hip; ~Dd in.leed it might be a parl of the.Yltem .!lllt obJ_ 
ton rhould hllVe lIlah' .. tato~ 111rY8,feci aud .. Wed 011 tl.eir own 
merit., a.llt prtlllnt.--(Nortt. W.dIN. P,'O.irac:" GO/le,.nfll,M', 
leittr J:to. 685.4., dallll 2nd March 1874.). 

ed on it!! merits. Sit·.A. Lyall, on the other hand, propos68 to, take the 
estate as the unit, and to group all estates throughout the provinoe into two 
olasses, according as they fulfil or fall below the standard of a " fairly developed " 
cstate. The standard suggested by Sir A. Lyall has exolusi ve regard to the 
proportion of the cul~ivatcd to the oultivable area. or. the estate, the percontage 
being 111:ed at 75 or 80 per cent. A first 01a9s estate would thus be one in whioh 
at the last settlement 7fS or 80 per oent. of the area oapable of oultivation was 
recorded as actually oultiv~ted. Por estates of the first 01888 the present 
aBSe&llDl8uts would be taken as a permanent rating b"sis, and any future 
addition to these assessments would take the form of a uniform rate fixed for 
the district or other similar tract. This rate wouhl be determined ou oon-
siderations ttimilar to those proposed by Sir W. Muir, with the proviso that it 
should not "xoeed a fixed maXImum, which Sir A. Lyall suggest a might be 16 
per cent. ,'The proviso is oon8idel'ed by Sir A. Lyall so iUlportant a.n acldition to 
Sir W. Muir's soheme 88 to require that" the fairly developed estate," and not 
the traot, be takon as the unit. if exoessive 10s8 of revenue is to be avoided. 
~'or undeveloped estates no speoial ooncession is proposed; they are to be 
assessed on their act.ual rentals, but they are to be allowed the privileges of 
fiIst class estates "henover thfly oome up to the standa.rd, The hope is 
expressed that this will tstimulate owners to hring up their estates to the stand-
ard by extending the oultivatiou of waste landlf, 

18; As this: soheme' has not WI yet reooived the oritioisms of the looal re4 

venue officers, we are uDuble to do more than mention the objections whioh 
at first sight suggest tht!wselves tel WI. In the first place, we think the pro-
posed orlterion of a fairlyduvsloj?ed estate deceptive. The proportion of the 
cultivable al'ea of au estate whloh is actually under the plough is dten no 
guide to the obaracter of the estate. An estate with only 70 per cent. of 
its oultivable area under cultivation, but with 40 pcr cent. irrigated, hall 
more claim to be considered "fairly developed" than an estate with the 
requisite percentage of cultivation, but with little or no irrigation. The 
soheme a180 leaves out of sight what is really a not less important test of deve14 

opment than the area of oultivation, namely, the adequaoy of tho rental. It 
is known that the standard of ronts varies greatly in different districts, being, 
8S a general rUlC, highest in the east anel lowest ill tlt~ west of the provinco. 
But from tho figures furnished by the subsequent letter from the Govern-
mellt of the Nortli .. Wcstorn Provinoes, dated tho 21st June 1884, No, 630, 
it 'Would appear that in the western c1istriots quite as ma.ny estates would 
fall into class I 8S in the eastern districts. In the J\'(uzaffal'nagnr distriot, 
for example, where the settlement WAS made shortly a.fter tb.o Mutiny 
tho standard of ront WAS admittedly low and tho asso8Sm0!1t being uased 
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On existing ~'euta.ls was corrospondingly moderate. Sinoe thell railways, 
canals! a~d lncrea!lcd population ha."o bad a poworful effect on rents in 
that dlS~rlot, Blld an IloSsessment on l'entals would, in all lll'Obnbility, result ill. 
a large Inorease of revenue. Yet in this district 88 pel' oent. of the estates 
fulfil the condi~ion of having had 80 per c<'Int. of their oultul'able land reoorded 
at tho last settlelllent as undol' oultivation, and would thus be 'scoured fl'om 
any onhancement in exoess of 15 pel' cent. In the Allahabad distriot, on the 
other hand, whe1'O the standard of rent is known to be much higher, only 71 
ostates in overy 100 would obtain the benefit of the limitation. An explanation 
of this apJ>8:rcnt anomaly may, perhaps, be found in the defective cln.ssiflcation 
of lanel lUtO oultivable and uncultivable iu many of the earlier sct.tlements, of 
which that c;>f Muzaffttrnagn.r is.one. Much land was cla.ssed as uDculth'able 
whioh ill districts settled at a Jater date would have beon placed in t.he cultiv-
able area. The result is tha.t a lnrger proportion of 69tatus in tho earlier 8~ttled. 
districts will, under the proposed. criterion, be l'Bnkod as first olass ostates tllRn 
iu distriots where the settlement.has ·been more recent and mOl'e carefully 
oonducted. 'fhe impossibility of baaing accurate deduotions fl'Om the older 
statistics of oultivable nt'eas seems a fatal objection to Sir A. Lyall's !!Iohemo, 
Oond even in later asses::a16nts, tho standard of what is Or is not oultivable has 
val'ied very much with the idiosynet'acy of onoh settlement officer. 

19. Nor does the scheme 9.fi'o1'd cither the seoul'ity whioh we aim at, or the 
equality tho ahsence of which is 80 groat a stumbling blook.to the oritlOs of Our 
soheme. As the" general consi~orations " of Sir A. Lyall's sohe~ne apply to tho 
tract and not to the estate, the ownor of a fnlly developed estate In olass I would 
find his revonllO enhanced. beoa.ns.s val·ious less developed ostates of olass II in 
the same tract had increased their'..rental. The l&n'\o"ner moreover \Vho had not 
screwed his tenants, or wno had kept a fair margin of land for pasturage, would 
ha.ve to pay enhanced revenue, because his neighbours had rack-rented their 
tenants 01' oultivated ever1 aore of WBSte land. In no 0&118 would the landholder 
have any oriterion beforehand of what inoroase, within the limits of 15 por cent., 
he might Mve to pa.r. All that he would be 8ure of is' that the more he can 
oollect from his tenants, the larger the mar~Q of profit whioh wou ld be left to 
himself. Finally, Sir A, Lyall's scheme seems to us open to the objeotion that 
it ,)f neoessity taxes improvements. In dealing with the more highly developed 
estates, it will not be praotioable either to deoide how muoh of the inoreased 
letting value over the traot is due to improvements, nor to exclude this elament 
from the ,f goneral considerations," nor, in dealillO' with tho less developed 
estates whioh will be assessed on their rentals, will it be possible to avoid sharing 
in the taxation whioh the landlord puts on the cultivator's improvements. Un-
dcl' our aoheme this ll\tter diffioulty remains till such time as tho estate is 
adequa.telya.s.c;essed. After that it disappears. Uncler Sir A. Lyall·s soheme 
it relllains till 80 per cent. of the land entered as oultivable is oultivated. 

20. Ollr general oo~olusion, therefore, is th.at the scheole ~ut forward.by 
the Ilocal Government IS not oaloula.ter! to nttam fully the obJool;s at whloh 
we aim. It will bel uncertain iu its effeots, and may lead in a largo proportion 
of oases to the inquisitorial system of settlemont whioh we depreoate. It has 
the one aclvantage of basing enhancements on facts asoel'tailled to be applio-
able to the tract, if not to tho estate, and it provides a remcdy in 01186 of 
objection, whioh, however, would be equa.lly applicable to an ennancemeJ,lt based 
on prioes. We are not in a position to say whether tile proposed dcfinition of 
a" fnirly developed '.' estate coulel bo so impl'oved as to lessen tbe present 
objections to it, and at this stage of the question we havo not Lhollght it 
advisable to rofer the point for the Opillioll of the local officers; but, for tho 
reasous already given, we prefer our original soheme modified as p,·oposed in 
paragraph 16. 

21. We may now roved; once more to Sir William Muir's soheme, and 
explain that we find in it ouly two points of material variance from our own, 
and that the importance of these is either not great, or may tend to diminish: , 
The first ill, that Sir William }Iuil' did not. propose to assess nc\v oultiv.ation. 
'Ve are, however, prepared to fOl'ego the assessment of such land except in 
cases where the new cultivation alllounts to a material portion (say 10 pel' 
cent.) of the cultiva.b!e ~l'ea of J,h? estate. 'l'he Bocon.d is, tha~ the, lett~ng 
value of land is used III Slr W. MUIr's scheme as the chlof gaugo lU cstuuatwg 



tho enha.ucclUcllt of l'evenue. If, howflv('Il', the Rent IJaw should bo RO mo(ii-
:nell as to l'cgulate the growth of the rentul by other considerntiolls thall 
thoso of competition or the prevailing rate, it seems olenr that the ),ise in 
J)riocs Rnn illl}ll"ovcment of oommunioations will becQmtl the Dluin faotol's 
111 modifying the rental and hence also the lettiug value of thc lanel ; t.hat 
oi-her cnecs, chief among whioh are oompetition and the improvements 
effected by the oultivatol'. will have a tendenoy to disappelU'; and that 
t.ho only" letting valuo It subjeotto assessment will be (so fa.r ftS the ocou-
vanoy area is oonoerned) the fornler Ten tal, pili, an inorement ,,·hioh enn 
be fairly measured by a rise in prices, either provinoinl or 1000.J. '1'he U all-
round l'ate II of Sir William Muir's fIOheme "ill thus teml to become tho 
U district rate" of our own. The" letting value, " instead 'of being enhanced 
by adY8nce in prioes, oomIJetition and general prosperity, will ouly be raised 
byadva.nce in prices and im.l!roved oommnnications. It is true that Your 
Lordship has suggested a modIfication of Sir William :Muir's Boheme, whioh 
would equally affect our own, in proposing that the diRtriot :ra.te should be 
varied in its appliclltion when applied to esta.tes of varying prosperity. We 
fear, however, tbat nny suoh license would lead to unocrtai!lty aud ill-feeling, 
and, 8S at present advised, would prefer to see Sir 'Villiam. Muir's original 
proposals left unaltered in this res~t. 

22. We have now laid before ·Your Lordship the considc1'8tions whioh 
induce us to prefer our original schem~, with certain modifications, to that put 
fOl·ward by Sir A. Lyall. We have not seen our way to ~ropo8ing any alter-
native course, and we have only to await Your Lordship's further in-su.'uotions. 
It is understood, 8S we have already ~xplained .. that the Local Government is 
still prosecuting enquiries into the. relations bctween landlords and tenants, 
and collecting data and· statistica which ,vill enable it to form a. mOle matured 
opinion upon the questions whioh have been alluded to in the preceding 
paragraphS. But no action will be taken until: Your Lordship's reply to this 
despatch has been received. . 

We have the honour to be, 
My LORD, 

Your J.JOl'dship's most obedient. humble Servants, 

RIPON. 

D. M. STEWART. 

J. GIBBS. 

T. F. ·WILSON. 

O. P. ILBER'l'. 

S. O. BAYLEY. 

A. COLVIN. 
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